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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)

OFFICIAL REPORT

2121
HOUSE OF THE PEOPLE
Tuesday, 20th April, 1954

The House met at Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
REPATRIATION OF INDONESIAN INTERNEES

«1999. Sardar Hukam Singh: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether the Indonesian Gov-
ernment have sent their reactions to
the claim of Rs. 10,74,531 on account
of maintenance and repatriation of
internees received from Netherlands
East Indies; and

(b) whether any amount has been
received on account of this claim?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes. The Indonesian
Government have disclaimed all res-
ponsibility.

(b) No: but the Netherlands Govern-
ment have since agreed to pay the
outstanding amount.

Sardar Hukam Singh: May I know
whether the whole amount lald claim
for has been agreed to, or is there
gome reduction in that?

Shri Datar: They have agreed to
pay the balance that is due from the
Netherlands Government,

Sardar Hukam Singh: What are the
other sums due and which countries
owe to India on account of the main-
tenance and repatriation of internees?

98 PSD
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Shri Datar: I have answered ques-
tions of this kind in this very House
a few days ago. THe amounts are due
from Hong Kong and the United
Kingdom and the Netherlands; In
respect of repatriation charges, they
are due from Burma, Ceylon, Hong
Kong and the United Kingdom.

Sardar Hukam Singh: May I know
whether the amounts have been settled
with these countries or whether there
is any dispute about the quantum?

Shri Datar: There is no dispute
about the quantum. The amounts
have been settled and some have been
paid already.

CORRUPTION CASES

+1910. Shri Jhulan Sinha: Will the
Minister of Home Affairs be pleased
to state the number of cases, in Detlhi
and Uttar Pradesh, of prosecution and
conviction, on the charge of offering
bribes to or taking of bribes by Cen-
tral Government servants, or on the
charge of aiding and abetting these
offences, after the latest amendments
to the Prevention of Corruption Act
came into operation?

The Deputy Minister of Home Affairs
(Shri Datar): The number of cases of
offer of bribes to, or acceptance of bribes
by Central Government servants handl-
ed by the Special Police Establishment
in the States of Delhi and Uttar Pradesh
during the period the 12th August
1952 to the 31st December 1853, are

as follows:
Prosecuted Convicted
Delhi 8 T2
Uttar Pradglh 37 2
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Shri Jhulan Sinha: May I know what
happened to the two cases of the offer
of bribe to governmenti servants?

Shri Datar: Prosecutions have been
launched in these cases; others are
still pending and they are not dis-
posed of.

Shri Jhulan Siaha: May I know
what effect these provisions of penalis-
ing the offer of bribe are having on
the people living in the countryside?

Shri Datar: It has been having a
salutary effect.

Shri T. S. A. Chettiar: In the cases
of people who are not convicted and
where the department feels that they
are fairly sure of the guilt of the
officers, was any departmental action
taken?

Shri Datar: Whenever an investiga-
tion takeg place, if it is found that
the matter can be sustained in a court
of law, then a prosecution is launched.
If, for example, it is found in a parti-
cular case that no criminal case can be
established in a court of law but {hat
there are certain circumstances under
which departmental proceedings can be
started, then Government have recourse
to that.

Shri A. N. Vidyalankar: May I know
the reason why few prosecutions have
succeeded?

Shri Datar: It is not a question of
a few prosecutions being successful.
The flgures that I have given are only
in respect of actual convictions. A
large number of cases are still pend-
ing. So far as Delhi is concerned, six
cases out of eight are still pending.
So far as UP, is concerned, 32 cases
out of 38 are stjll pending.

CeNTRAL FINGER PRINT BUReAU

#1912, Shri 8. C. Samanta: Will the
Minister of Home Affairs be pleased
to state whether the proposed Central
Finger Print Bureau and the Central
Forensic Laboratory under the Intelli-
gence Bureau have been established?
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The Deputy Minister of Home Affairs
(Shri Datar): No; the proposal to
start a Central Finger Print Bureau
has been finalised; the proposal with
regard to the Central Forensic Labora-
tory is still under consideration.

Shri 8. C. Samanta: May I know
whether any locations have been con-
sidered by the Government to fix a
place for this Bureau?

SBhri Datar: Formerly the Finger
Print Bureau was in Simla. In finalis-
ing their proposals, Government will
take into account the proper places
for locating it,

Shri 8. C. Samanta: May I know
whether any independent functions will
be allocated to the Finger Print Bureau
when it will come into existence?

Shri Datar; There are a number of
functions which this Bureau formerly
had, when it was in existence. Those
will again be taken into account and
it will be open also to the State Gov-
ernments to avail themselves of this
facility.

Shri S. C, Samanta: I wanted to
know the relationship with the Intelli-
gence Bureau.

Shri Datar: Both Bureau and the
Intelligence Bureau would be under
the Ministry of Home Aflairs.

ScHEDULED TRIBES IN MYSORE

*1913. Shri N. Rachiah: Will the
Minister of Home Affairs be pleased
to state the achemes on which the
amount allotted by the Centre to
Mysore Siate for the welfare of Sche-
duled Tribes during 1953-54 was
spent?

The Deputy Minister of Home Affairs
(Shri Datar): The amount was spent
by the State Government on schemes
relating ‘o (1) Formation of Residen-
tial Colonies, (2) Educational Facilities,
and (3) Public Health,

Shri N. Rachiah: May I know what
is the amount of expenditure incurred
up to 31st March, 19537
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Shri Datar: In 1953, we sanctioned
a sum of Rs. 1 lakh and then the My-
sore Government informed us that the
probable expenditure is Rs. 88,000 and
that we are to pay half of this. We
have already paid Rs. 44,000 to them.

Shri N, Rachiah: May I know whe-
ther any colonies have been buik for
the hill tribes in the Mysore State?

Shri Datar: I have no informalion,
but colonies must have been built.

Shri N. Rachiah: Is any amount
given for hostel facilities to the stu-
dents of the hill tribes?

Shri Datar: I have already mention-
ed the three heads under which the
amount has been sanctioned and
given to the State. We have not 1e-
ceived the details from the State.

MANUFACTURE OF AMMUNITION

+1915. Shri R. N. Singh: Will the
Minister of Defence be pleased to
state whether ammunition is being
manufactured in the country at pre-
sent for fully meeting the Defence
requirements?

The Deputy Minister of Defence
(Shri Batish Chandra): Many fypes
of ammunition covering a wide range
are being manufactured in the
ordnance factories. The manufacture
of other types which are imported at
present is being developed. Develop-
ment of manufacture of other new
items will be taken in hand as und
‘when facilitfes become available.
Constant effort is being made to be-
come self-sufficient in regard to mili-
tary equipment including ammunition.

ot streo qao fag ;w1 AT
5 o xu feafa & & & ey w100 &
Ay ¢ oA ¥, 5T ghearr @,
At TAT FT ¥ ?

quTe Wt wr difow wrd QW
ww EN (st wwrgr e Age)
arafer &1 7 g3 avg & et fear
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Shri Meghnad Sﬁn: May I know it
the raw material for the manufacture
of ammunition is available in this
country or have they to be purchased
from foreign countries?

Shri Satish Chandra: Most of the
raw materials for manufacturing ammu-
nition which 1is being produced at
present are available in this country.
The development of certain new ilems
of course depends, to a large extent, on
the development of several other types
of materials.

Shri S8adhan Gupta: May I know
whether Government have any plan
for becomning self-sufficient in ammu-
nition within any particular date?

Shri Jawaharlal Nehru: In the ori-
ginal answer to this cquestion, it was
stated that we are endeavouring to be-
come self-sufficient, as rapidly as
possible. I do not know if the hon.
Member wants a deflnite date. If it is
so, it is difficult to fix a definite dute
for all these things.

SYNTHETIC PETROL

*1916. Shri P. C. Bose: Will the
Minister of Natural Resources and
Sclentific Research be pleased to state:

(a) whether a committee was
appointed a few years back to enquire
into the question of producing synthe-
tic petrol from coal;

{b) if so, the Aindings of the commit~
tee;
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(c) the action taken by Government
on the report; and

(d) whether synthetic petrol is
being produced by any of the existing
coke-plants in India?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K., D, Malaviya): (a) Yes, Sir.

(b) The Committee recommended (i)
the immediate establishment of a
refinery plant with sufficient storage
capacity and (ii)4the planning and
erection of a synthetic petrol plant as
a long term measure.

(c) Three oil refineries are being
set up (2 on the west coast and 1 en
the east coast). The second recom-
mendation is under consideration.

(d) No, Sir.

Shri P. C. Bose: Have the Govern-
ment any idea as to the comparative
costs of synthetic petrol and natural
petrol?

Shri K. D, Malaviya: No, but the
cost depends upon the size of the plant
that might ultimately be put up efter
the schemes are favourably considered,

Shri P. C. Bose: May I know the
cost of production of synthetic petrol
in the coke plants in India?

Shri K. D. Malaviya: I am afraid I
cannot answer the question.

Shri 8. V. Ramaswamy: Is there
any proposal under the consideration
of Government to extract synthetic
petrol from lignite obtaining in South
Arcot, Madras?

Shri K. D. Malaviya: That question

is under the consideration of Govern-
ment.

NATIONAL  ARcHIvES

*1918. Dr. Satyawadl: (a) Will the
Minister of Education be pleased to
state whether it is a fact that the
Department itself and the various
Minlistries take a long time to release
the excerpts taken by the scholars
from the records of the National
Archives, at New Delhi?
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(b) Who scrutinizes the excerptis
and what are the grounds on which
the papers are withheld?

The Parliamentary Secretary to (he
Minister of Education (Dr. M. M. Das):
(a) The {lme element varies with each
case. In all cases, however, action is
taken as speedily as possible.

(b) Preliminary scrutiny is done by
the National Archives of India. In
some cases, it is followed by scrutiny
by Ministries concerned. Extracts
which are likely to be prejudicial to
public interests or to give rise to con-
troversies are withheld where consider-
ed essential.

o weart: Fr ¥g T AF
gfe sl an ovod F t9 Fm &
fod 33 € @1% a% AW ®AT

qear g ?

Dr. M. M. Das: Such a case as men-
tioned by the hon. .Member has not
come to our notice, but there are
grounds in which delay may occur.

o wEqwi{Y : ¥q7 qg a9 HNF
fe > fad @od w1 aod 97 97
frarat ) =@ ¥@ AN wowd ¥ Y
feara & war 3 &Y gfear fae gé
Y, W97 TR INET F IAET AT

foar &7

Dr. M. M, Das: There are two libra-
ries relating to this question: one is
the National Archives of India Library,
which is a research library and not
a lending library, and the other is the
National Library of Calcutta. So far
as the llbrary of National Archives
of India is.concerned, the {facilities
given to scholars have been withdrawn
because of some -valid reasons. So far
as the National Library of Calcutta is
concerned, there is an existing provi-
sion by which scholars can borrow
books direct from that library.
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5! AW AT : Fq( 7 J9 GHAT
g fe x7 fogw @od 1 a@R A
AT ¥ wqr #qr glaard & A §

Dr. M. M, Das; So far as the Natio-
nal Archives of India is concerned, the
scholars are given every possible faci-
lity. Recently we have appointed @&
Research Officer to look into the ad-
vantages and disadvantages and the

facilities for research by the scholars.

STIPENDS POR ScieNTIFIC & TECHNICAL
TRAINING

+1920. Shrimati Renu Chakravartty:
(a) Will the Minister of Education
be pleased to state how many stipends
for practical training in scientific and
technical subjects have been given
during the year 1853-54?

(b) How many Iindusfries have
come forward to share the cost of
such stipends?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) One hundred and eighty.

(b) Twenty-nine industrial
lishments have agreed 1o share
cost of stipends.

Shrimati Renu Chakravartty: May
1 know how many more stipends will
not be available as a result of the 28
industries co-operating?

Dr. M, M, Das: The proposal of the
Government is to invite these indus-

estab-
the

" trial establishments to share the cost

of these scholarships. So, there is no
question of increasing the number of
scholarships due to the participation
of these indusirial establishments.

Shrimatl Renu Chakravartty: In the
brochure given to us by the Education
Ministry, it was stated that there was
a pauclty of funds and In order fto
increase the number of stipends avail-
able, necessary appeals have been made
to industrial establishments. From
that point of view, are we to take it
that in-spite of these 29 units co-
operating, there will be no substantial
increase in the number of stipends?
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Dr. M. M. Das: The appeal was made
to industrial establishments not because
of paucity of funds, bup because it
was considered desirable by virtue of
experience that industrial establish-
ments should participate in the scheme
so as to give more effective facilities
to the trainees.

Shrimati Renu Chakravartty: I am
afraid he has not read his own book.
How many have graduated from tech-
nological and engineering institutes in
1953-54¢ and how many have got sti-
pends for practical training?

Dr. M. M, Das: I have got the figures
of trainees who have obtained stipends,
but 1 have nct eot the figures of those
who have passed from the institutes.

Shrimati Renu Chakravartty: Is it a
fact that not more than 10 per cent.
of the total number of graduates get
stipends for practical {raining?

Dr. M, M. Das: Maybe.

Dr. Rama Rao: Out of these stipends,
how many have been given for key
and heavy industries?

Dr. M. M. Das: The figure is not at
present with me,

New SYSTEM OF TREASURY PAYMENTS

%1923, Shri Gidwani: (a) Will the
Minister of Finance be pleased to
state whether it is a fact that Govern-
ment have introduced a new system
of making payments at the treasury
since November, 1953?

(b) Is it a fact that several com-
plaints of delay have been received
by Government since the introduction
of this new system?

(c) If so, what action have Gov-
ernment taken in the matter?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bha-
gat): (a) Yes, Sir.

(b) and (c). Complaints obout
delay arising out of certain procedu-
ral difficulties were brought to the
ral difficu'ties were brought to the
measures have already been taken.
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Shri Gidwani: What
measures?

are those

Shri B. R, Bhagat: The complaints
were mainly two—one {rom the public
that under the new procedure they
have to wait in long queues at the
Reserve Bank, and the other complaint
was from the scheduled banks saying
that they were deprived of the facili-
ties which they get from the clearing
house. In both these cases, the matter
has been examined, and the Imperial
Bank have been advised to opem new
counters so that delays may be avoid-
ed, and as regards the facilities for a
clearing house, the Imperial Bank hag
agreed to afford the necessary credit
to the scheduled banks. -

Govr, EMPLOYEES SEEKING REDREss
THROUGH LAW COURTS

%1924, Shri Raghuramalah: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether there is any rule deter-
ring Government employees from ap-
proaching courts for the redress of
their grievances;

(b) whether the attention of Gov-
ernment hag been drawn to the obser-
vations of a judge of the Circuit Court
of the Punjab High Court in a recent
case relating to the Posts and Tele-
graphs Department, in this connection;
and

(c¢) if so, whether Government pro-
pose to issue any fresh instructions to
the heads of departments in the light
of the judge's remarks?

The Deputy Minister of Home Aflain
(Shri Datar): (a) There is no such
rule. Some instructions for the gui-
dance of Government servants in the
matter were, however, issued in the
Ministry of Home Affairs Office Memo-
randum No. 25/52/52-Ests. dated the
11th October 1952 copy of which is
laid on the Table. [See Appendix
VIII, annexure No. 45.]

(b) Yes.
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{c) The matter is under considera-
tion.

Shri Raghuramaiah: The office me-
morandum requires that a government
servant must first exhaust the normal
official channels of redress. Is there
any other instruction or rule which
prohibits or deters a government ser-
vant from approaching courts for the
redress of his grtevances in appro-
priate cases even after the normal
official channels are resorted to?

Shri Datar: There is no other rule
at all. All that was held objectionable
by the High Court was certain expres-
sions which stated that in case a porti-
cular civil litigation failed, Govern-
ment will take due notice of the ques-
tion as to whether it was a frivolous
application. That was keld by the
High Court to constitute a contempt of
court, and Government are considering
what steps should be taken in the light
of the High Court’s ruling.

Shri Raghuramaiah: The judgment
of the High Court makes it appear
that the instruction contained in the
office memorandum amounts to a
contempt of court. This raises a mat-
ter of constitutional importance. In
view of the importance of the question,
may I know whether Government con-
sider the propriety of requesting the
President to refer the issue under
article 143 of the Constitution?

Shri Datar: Government are consi-
dering this very matter on the lines
suggested by the hon, Member. The
High Court judgment was that these
expressions were held to constitute an
infringement of the fundamental rights
of the citizens and, therefore, might
constitute a threat. Qovernment are
considering -the matter on the lines.
very carefully suggested by the hon.
Member.

Kumari Annje Mascarene: May 1
know in how many cases the judicial

declsion went against the departmenta]
decision?

Shri Datar: There are
few cases of that nature.

extremely
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Shri U, M, Trivedi: How many rail-
way employees were dismissed from
the Western Rallway for having ap-
proached the courts?

Shri Datar: I cannot answer this
question, Sir,

Shri Punmoose: The circular dis-
courages government employees from
making representations to Members of
Parliament. May I know whether,
after the normal official channel |is
‘exhausted, they are allowed to do so?

Shri Datar: That is again a questien
which does not actually relate to going
to courts of law. The question that
the hon. Member has raised has been
answered on the floor of the House
already.

SMUGGLING

*1926, Shri Natawadkar: Will the
Minister of Finance be pleased to
state:

(a) the total value of smuggled
goods seized so far by ihe preventive
check-posts on the borders of Portu-
guese settlements in India during
1953-54; and

(b) whether any
punished?

smugglers were

The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bha-
gat): (a) The totel value of smuggled
goods seized at the check-posts 7n the
borders of Portuguese Settlements in
India is Rs, 5,43,590 approximately for
the ten months ending January 1954.

(b) Yes, the total number of smug-
glers proceeded against during the year
1953-54 (upto January 1854) depart-
mentally was 1,124 and in court of
Law, 2.

Shri Natawadkar: May I know the
names of some important articles smug-
gled and whether it is a fact that large
quantities of foreign liquor were also
smuggled into the neighbouring State
of Bombay?

Shri B. R. Bhagat: The articles
smuggled are gold, playing carvds,
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fountain pens, cloth, watches, ciga-
rettes etc. Foreign liquor is also one
of the articles.

st vgaTe fag : 51 #Y AaRTR &
I g8 !

ot o Ao WA TH A% AV
arere a# § | TWEY gEar §§ I A
& & o q#Y § | AR AR A=A wifeE
T o7 WET FT a1 &) AT wEar § |

UPLIFT, OF TRIBALS IN MADHYA BHARAT

*1927. Shrl Damar: Will the Minis-
ter of States be pleased to state:

(a) the amount allotted by the
Central Government for the uplift of
the Scheduled Tribes and the ex-Cri-
minal Tribes in Madhya Bharat for
1954-55; and -

(b) the heads under which the sum
alletted for 1953-54¢ was utilized by
the Government of Madhya Bharat
for the betterment of the Scheduled
Tribes?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Rs. 10 lakhs for the
welfare of Scheduled Tribes and
Development of Scheduled areas and
R¢. 1'5 lakhs for the welfare of ex=
Criminal Tribes. The amounts allot-
ted are, however, tentative and will
be finalised on the receipt of detailed
schemes from the State Government.

(b) 1. Productive Schemes.
2. Schemes for Educational Advance-

meat.

3. Schemes for Public Health, Anti-
Malaria Activitles.

4. Schemes for Village Roads.
5. Other Schemes.

Wwtame ¥z X 0E WA
afrarfadl ¥ wor€ & fod aw W@
FOETTA OX B2 w1 & Wi ol €
frr W1 ¥m s awrfre 1
qeadr § 7
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Bhri Datar: We have pointed out
the broad heads under which the
amounts are to be spent. The details
are with the State Governments.

oY wT : FAT 3 I qEr g R
¥z ¥ & o A wm jarfeT a0 ¥
Frfrarfegt & weFy #Y gfee & oo
TE qedt & 7

Shri Datar: Government are fully

aware that these amounts are spent
in the interest of the Adivasis.

Shri N, L. Joshi: May I know. the
actual amount spent by the Madhya
Bharat Government so far?

Shri Datar: The question related to
the amount allotted during the year
1954-55. Last year Rs. 7 lakhs had
been given.

s uwe: ¥ w wgar g feoar
AT | W U § qSEFR &
gz gasfifeq sar At & 7 aft 3
g /ft & O gaT w1 fHar v wr g

T

Mr. Speaker: Is it a fact that the
Madhya Bharat Government wants to
have an Adviser; if so, why?

Shri Datar: I am not aware of the
fact that Madhya Bharat is appoint-
ing an Adviser. At best, it ig their
concern,

st vwmrE sqrR : # ag STAAr
wargaT § fF 7y wrw mdAdET F @
wHY & fou s aw fead wwd
g w1 Y, fog 7 ¥ fs ¥ aeFr
FraR wg W et faa feam @ ?

Sbri Datar: These are the sums
which the Government of India have
set down as ceilings, and in the
ordinary course, the Government of
India would not go above these ceilings.
It the schemes are found to be below
par, then the amount would be reduc-
od.
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AIR CRASHES

*1928. Shri Suriya Prasad: Will the
Minister of Defence be pleased to
state:

(a) the number of air crashes in
which Defence Aircraft were involved
since 1953; and

(b) the number of lives lost?

The Minister of Defence Organisa-
tlom (Shri Tyagl: (a) and (b). It
will not be in the public interest to
give out this information,

I would invite the aftention of the
hon. Member to the answer given by
me to a supplementary question which
arose out of Starred Question No. 276,
asked in the House on the 23rd Feb-
ruary, 1954, wherein I stated that the
rate of accidents in the Indian Air
Force is gradually decreasing and sup-
plied data of the accident rate in the
1.AF. for the last 4 years in compari-
son with that in one of the major air

powers,

I would also like to assure the hon.
Member that Government are not
complacent, but are constantly en-
deavouring to reduce the incidence of
I1.A.F. accidents by providing as far
as possible, suitable modern aircraft,
sound maintenance organisation and
good flying training and supervision.
In every case of a fatal accident, or
any other accident requiring examina-
tion, an expert Service Court of Inquiry
is held immediately to assess the causes
and remedial action is taken promptly
to avoid recurrence of similar acci-
dents.

Shri T. N. Singh: May I know whe-
ther the rccommendations of the
various enquiries held in connection
with these accidents have been fully
implemented or there are certain re-
commendations which Government are
unable to impelment for one reason
or another?

Shri Tyagi: There should have been

- many courts of enquiry in this con-

mection and their recommendations
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would have varied from court of en-
quiry to court of enquiry. 1t would
be difficult for me to say whether all
the recommendations have been imple-
mented. But whenever things useful
are pointed out by them, action is
immediately taken to implement them.

Shri Velayudhan: The hon. Minister
ssid that the number of air crashes has
w be kept confidential. But is it not
a fact that whenever these accidents
take place, reports are published in
the Press and sometimes the Ministers
send condolence messages to the bereav-
ed persons’' families?

Shri Tyagi: As soon as an accident
takes place, information of it is sent to
the family of the person involved. As
regards the ratio, I may inform tihe
House that there has been a decrease
in the rate of accidents. While in
1949 the rate was 2'8 per ten thousand
hours in 1953 the rate has been reduc-
ed to 14 per ten thousand hours.

DerFeENCE ScCIENCE SERVICE
*1929. Sardar Hukam Singh: Will
the Minister of Defence be pleased te
state:
(a) whether the Defence
Service has been set up;

Science

(b) if so, when; and

(c) what is the present strength of
the scientists in the organisation?

The Minister of Defence Orgaaisa-
tion (Shri Tyagl): (a) and (b). The
Defence Science Orgaunisation in the
Ministry of Defence has been in eXis-
tence since 1948 and there are scien-
tists working in the Organisation. A
Defence Science Service for scientiflc
posts in the Ministry of Defence and
the three Services is in the process of
constitution. = The Rules have been
published and applications and names
of eligible persons are being collected.
It is hoped to make the selections very
shortly.

(c) The Defence Science Organisa-
tion has on its strength 20 Senior
Scientists and 235 Junior Scientists,
besides the Scientific Adviser and the
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Deputy Chief and Principal Scientific
Officers.

Surdar Hukam Singh: May I know
whether it is proposed to maintain any
proportion of civilian scientists as
against Service sclentists, when this
service is set up?

Shri Tyagl: No proportion has yet
been fixed about it. Primarily the
service will be composed of the civilian
scientists. Other scientists who are
engaged in the three services will also
be taken in. But the civilian scien-
tists are the nucleus of this organisa-
tion.

Sardar Hukam Singh: May I know
whether any new aspects of defence
science were undertaken for research
by this Organisation during 19537

Shri Tyagi: I will have to survey a
very vast fleld in reply to this question.
I would like the hon. Member to give
me notice of a fresh question.

Shri Meghnad Saha: Are there any
plans for a Defence Science Labora-
tory?

The Prime Minister (Shri Jawaharlal
Nebru): There is no separate labora-
tory, but there is a large section of
the National Physical Laboratory which
is under the control of the Defence
Ministry.

Shri Meghnad Saha: Is the hon.
Prime Minister aware that the portion
of the National Physical Laboratory
which has been set apart is quite inade-
quate for the purpose of a properly
organised defence science laboratory?

Shri Jawaharlal Nehru: The hon.
Member is more an expert than I am
in this matter. It just depends on
how we measure these things. Na-
turally, from the point of view ouf the
hon. Member having everything first-
rate, it may not come up to the mark.

Shri N. M. Lingam: May I know
whether exchange of views and results
of research is taking place among the
defence science organisations of the
various Commonwealth countries and
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if so, whether India is taking the fullest
advantage of such exchanges?

Shri Jawaharlal Nehru: Yes, there
are occasional conferences. Apart
from that we had visits from distin-
gushed scientistsy whom we have con-
sulted in this matter.

CHILDREN’S AID SOCIETIES

*1931. Shri 8. C. Samanta: Will the
Minister of Educatiom be pleased to
state:

(a) the names of States including
the Centrally Administered Areas in
which Children's Aid Societies are
functioning at present; and

(b) how much financial aid was
given to these Societies in the years
1950 to 19537

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). Information Is being
collected and will be placed on the
Table of the House.

Shri S, C. Samanta: May I know
the activities and functions of these
societies?

Dr. M. M. Das: Their functions are
to care for, protect, give training and
education to the neglected and delin-
quent children.

Shri 8. C. Samanta: May 1 know whe-
ther these societies are official or non-
official bodies; if they are non-official,
whether they have been given any aid?

Dr, M, M. Das: Most of these socie-
ties are managed non-officially but one
such non-official society in Delhi was
taken over by the Delhi State Gov-
ernment in 1951 and since that time it
has been maintained by the Delhi State
Government.

Shri S, C. Samanta: In answering a
question in 1950 by Lala Raj Kanwar,
the hon. Minister said that informa-
mation will be collected. May I know
whether that information has been col-
lected or fresh collection is going on?

Dr. M. M. Das: If an undertaking
was given to this House, that informa-
tion would be collected; it must have
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been collected and placed on the Table
of the House.

Dr. Rama Rao: In the Centrally ad-
ministered areas, how many orphan.ges
are run by these societies and by the
Government?

Dr. M. M. Das: That information
may also be collected now.

Low GRrADE MaNGANEsE ORp

«1932. Shri P. C. Bose: Will the
Minister of Natural Resources and
Scientific Research be pleased to
state:

(a) whether any attempt has been
made by the research laboratories to
utilise the low grade manganese ores;
and

(b) if so. the results thereof?

The Deputy Minister of Natural
Resources ang Scientific Research
(Shri K, D. Malaviya): (a) Yes, Sir.

(b) The Indian Bureau of Mires in
collaboration with the National Metal-
Jurgical Laboratory carried out certain
investigations on the beneficiation of
low grade manganese ores with a
view to their proper utilisation. The
results obtained so far are promising.
Further research in this direction is
being continued.

Shri P, C. Bose: May I know the
tetal stock of such ores now lying in .
India?

Shri K. D, Malaviya: There is an
enormous stock, no doubt, I am unable
to give the exact figures just now.

GRANTS TO CALCUTTA UNIVERSITY

*1933. Shrimati Renu Chakravartty:
Will the Minister of Education be
pleased to state how much grant has
been given to the Calcutta University
in 1953-54 to develop research equip-
ment, libraries, buildings and staff and
for what schemes?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
A statement giving the required infor-
mation is placed on the Table of the
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House. [See Appendix VIII, annexure
No. 48.)

Shrimatt Renu Chakravartty: Since
these grants were given, what has
been the increase in the in-take of
students by the Calcutta University
under these departments?

Dr. M. M. Das: It is—] am speaking
from memory and I cannot commit
myself—47 per cent. increase in gene-
ral.

Shrimati Reau Chakravartty: May 1
know how many have finished their
research since the scheme starled—-
gince 1947-487

Dr. M. M. Das: That figure is not at
present with me,

Shrimati Renu Chakravartty: In
view of the fact that one of the reasons
for granting these liberal granis has
been to ensure a steady flow of train-
ed research workers for the national
laboratories, may I know how many of
those who have finished their research
have been absorbed in these labora-
tories?

Dr. M. M. Das: That 13 altogether a
separate question. Stipends are given
for research students: that has no
connection with the grants given to the
University.

Shri D. C. Sharma: May I know if
any grant has been given to the Cal-
cutta University for upgrading the
salaries of the teachers?

Dr. M. M, Das: These grants have
been given under two schemes: one
scheme is to develop the technological
and engineering institutions and the
other scheme is for the development
ef scientific and technical education and
research. Another amount has also
been given for non-technical and non-
sclentific education also.

Shrimati Renu Chakravartty: May I
know if it is the policy of the Gov-
ernment to give these liberal grants
in order to be able to man our own
laboratories in a better way or not?
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Dr, M. M. Das: As 1 have said, the
schemes relate to development of
technological and engineering institu-
tions in this country. That is scheme
No. 1; scheme No. 2 is for the develop-
ment of scientific and technical educa-
tion and research. If the hon. Mem-
ber thinks that this will surely increase
the flow of Scholars to our national
laboratories ang other research labo-
ratories, it may be so.

wgfwr snfaw afrat ste
gfen mfedt w srmfrat
1. & g ;. F47 foe AT
Ig AR ®T FO WA & SR
FTITA 787 J1ed * qqqfa snfaw
o, arpgfa onfaay aar s fredr
wfaat ® @Al ® fmr ¥ o=
fomr & fog svmem, (Qve & @
% & faaft wfe srrgfant & &
gFag7
The Parliamcentary Secretary to the
Minister of Education (Dr. M, M, Das):
Rs. 80,254/-.
Wt ¥WT ;. TS WRT § fwad
arfzard, g aa fredr ofa &
faurdf § Y s« T @} 7

Dr. M. M. Das: The total number of
stipends that has been given to the
Scheduled Castes, Scheduled Tribes and
backward classes by the Central Gov-
ernment during the year 1953-54 is
sixty-nine,

st TWT : AT ¥ goRIT ATfE
arsY s % fa2a « fowor R ¥
¥ fou doa €Y grvey e § 7

Dr. M. M, Das: Recently, Govern-
ment has made arrangements for
foreign scholarships being given to
Scheduled Castes, Scheduled Tribes
and other Backward Classes also.

Shri Nanadas: May I know the pro-
cedure adopted iIn distributing the
scholarships among the different
States?
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Dr. M. M. Das: It is according to
‘the population of the respective sec-
tions—] mean fhe Scheduled Castes,
.Scheduled Tribes and Backward Classes,
It is on the population basis.

DeLH1 SPECIAL POLICE ESTABLISHMENT

*1936. Shri G. L. Chaudbary: Will
the Minister of Home Affairs be
pleased to state the number vof per-
sons belonging to Scheduled Castes in
different categories of the Delhi Special
.Police Establishment?

The Deputy Minister of Home Affairs
-(Shri Datar): The number of persons
belonging to the Scheduled Castes em-
ployed in the Delhi Special Police Es-
.tablishment is ten.

st Wio gso Wiw{t : wqT g |F
& fr fodmm e frgges s &
FAR A TR FAE ?

Shri Datar: There is some mis-
.conception regarding the scope of the
personnel of the Special Police Estab-
lishment. So far as the Police Officers
.are concerned, Government of India
‘have no cadre; they borrow officers
from the States. So far as the ad-
ministrative part is concerned, we
transfer officers and Rovernment ser-
-vants from other Departments and
Ministries. So, there is no question
-of making any reservation specially for
-the Special Police Establishment.

Shri Nanadas: May I know how many
are gazetted officers out of these ten?

Shri Datar: Out of these ten there
are no gazetted officers borrowed from
the States.

“WELFARE SERVICES IN MILITARY HOSPITALS

*1937. Sardar Hukam Singh: Will
the Minister of Defence be pleased to
state:

(a) the total amount that was spent
for the provision of welfare services
in Military Hospitals for the benefit of
‘the sick and the wounded during 1953-
54: and
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(b) what contribution was made
during this period from (i) the Flag
Day Fund, (ii) the profits of the can-
teen services, (iii) the sale of articles
prepared by patients in Military Hos-
pitals, and (iv) other donations and
collections from the annual welfare
drive?

The Deputy Minister of Defence (Shri
Satish Chandra): (a) Rs. 74,082.

(b) (i) Rs. 30,000/-.
(ii) Rs. 50,000/-.
(iii) Rs. 3,208/10/6.
(iv) Rs. 406/14/-.

Sardar Hukam Singh: Since these
services were taken over from the
Indian Red Cross Society, do they
work under any specific Committee ‘or
are run by the Department?

Shri Satish Chamndra: So far as the
persons in welfare services working in
Defence hospitals are concerned, the
rules and regulations were laid down
by the Indian Red Cross Society and
they are subject to the Control of the
Defence Ministry.

Sardar Hukam Singh: Is there a
Central service for this purpose, or has
every haspital its service manned by
its own personnel?

8hri Satish Chandra: There is a
sanctioned strengih of thirty-five wel-
fare officers who are appointed cen-
trally by a board of management con-
sisting of the DGAFMS, a Joint Secre-
tary of Ministry of Defence, and the
Director, Medical Services, etc.

Sardar Hukam Singh: Are there any
non-official organisations whose mem-
bers are alsv associated with this Board
or it ie only an official one?

Shri Satish Chandra: I will vequire
notice for that. The Board however
is a Central organisation working under
the control of Defence Ministry and
has its own cadre of officers who work
in different hospitals. Their terms and
conditions of Service are laid down
by the Indian Red Cross Society.

Sardar Hukam Singh: Are ad hoe
contributions made from the Flag Day
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Fund for these services every year or
is any percentage fixed which is turned
out of the collections?

Shri Satish Chandra: There is no
fixed perceniage. The contributions
are made according to the need snd
also according to the amount collect-
ed for the Fund.

BurLock-CART WHEEL DESIGN

*1809, Shri S. C. Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to refer
o the answer given to unstarred
question No. 307 asked on the 17th
August, 1953 and state:

(a) whether a suitable design for
the axle system of bullock-cart wheels
has been finalised at the Central Road
Research Institute, Delhi;

(b) what are its special features; and

{c) the cost as compared with that
ef the wheels in use now?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) No. Sir,
the Central Road Research Institute,
Delhi has designed a ‘Wheel Tester’, a
machine for investigating the propertieg
and utility of different systems of
bullock-cart-wheel-axles

(b) and (c). Do not arise.

Shri S, C. Samanta: May I know the
id%ems on which these experiments were
carried out?

Shkri K. D. Malavlya: The object with
which this wheel tester has been manu-

factured according to the design of the

Institute is to investigate the proper-
ties and the utilities of the different
systems of bullock-cart wheel axles.
Some owners of the patents concerning
new designs of bullock-cart wheel axles
have been promised the test of their
patents, and the owners have been
asked to supply the specimens for test
in the laboratorles, That is all that
these wheel testers are doing.
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Shri S. C. Samanta: May I enquire:
whether the ball-bearing system was

iried?
Shri K. D. Malaviya: I am not uware
of it.

“Shri N. L. Joshi: May I know whe--
ther these carts can bé used on the
village roads?

Shri K, D. Malaviya: Yes, these carts
are being mostly used on the villuge
roads.

Shri S. C. Samanta: May I know
whether this Institute has given any
decision that rubber iyre will be most
suitable for the roads?

Shri K. D. Malaviya: Generally it is.
believed that rubber tyres are much
better than the existing wheels for:
rural roads. But the Research Insti-
tute has not given any specific advice,
so far as I am aware.

OFFICERS SENT ABROAD

*1911. Shri Sinhasan Singh (on be-
half of Shri 8. N. Das): Will the
Minister of Education be pleased to
state:

(a) the number and rank of Officers.

who were sent to foreign countries by
his Ministry on Government duty

during 1953;

(b) the purposes for which they:
were sent; and

(c) the total amount of expenditure-
incurred thereon?

The Parliamentary Secretary to the-
Minister of Education (Dr. M, M. Das)::
(a) None.

(b) and (c). Do not arise.
Shri Sinhasan Singh: Was no officer-
sent in 18537

Dr. M. M. Das: In the year 1853 no-
officer hag been sent.

Shri Simhasan Singh: In
19517

Dr. M. M. Das: Sir, the question.
relates to 1953

1952 end:
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Sardar A, 8. Saigal: Is it not a fact
that Dr. Bhatnagar and three others
went abroad in 19537

Dr. M. M. Das: I{ is a fact, but Dr.
Bhatnagar went as the Secretary of
.the Ministry of Natural Resources and
-Scientific Research, not as an officer
of the Education Ministry. And tihree
.other officers also went abroad, but
they went on leave, not on any Gov-
-«ernment business,

Bhri Sinhasan Singh: Was any cul-
‘tural delegation sent abroad during
‘this period in which officers also were
sent along with them?

Dr. M. M. Das: No cultural delega-
‘tion has been sent abroad during the
year 1953 in which Government offi-
~cers took part.

Shri Punnoose: Can we know how
‘many officers abroad have been paid
for in 19537 It is said that we have
not sent any officer during 1953, but
some who were sent in 1951 and 1952
‘might have been remaining.

Dr. M. M. Das: It is noi possible to
give a full answer, but we have recent-
ly transferred three of our officers to
our Foreign Embassies. These are, one
to the Indian High Commission at
‘Nairobi, another tq the Embassy of
‘India at Bonn, and the third to the
Education Department of the High
'Commission of India, London.

PRIVATE BANKERS

*1930. Shrl Sinhasan Singh (on be-
‘half of Shri 8. N. Das): Will the
Minister of Finance be pleased to
state:

(a) whether, and if so, what steps
have been taken or are proposed to
‘be taken in regard to the extension of
the provisions of the Reserve Bank of
India Act, relating to the Scheduled
Banks, to the private bankers;

(b) whether the Reserve Bank of
India has recently been consulted in
this matter; and
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(c) if so, what was their reaction te
the proposal?

The Patliamentary Secretary to the
Minister of Finance (Shri B. R, Bha-
gat): (a) Presumably the hon. Mem-
ber has in mind the provisions of
Sections 17 and 42 in the Reserve Bank
of India Act. It is also assumed that
the term “private bankers” is intended
ta mean “indigenous bankers” who are
not registered as joint stock banks and
are not therefore scheduled or non-
scheduled banks. Attempts have been
made from time to time in the past
to link the indigenous bankers with
the Reserve Bank of India and to
enable them to become eligible for
advances from the Bank but it has
not so far been possible to integrate
them into the banking system mainly
because of the reluctance of the in-
digenous bankers to shed their non-
banking activities.

(b) Yes, Sir.

(c) The Reserve Bank has pointed
out that for a proper study of the
question full information about these
indigenous bankers has to be collected
through a comprehensive factual sur-
vey. One of the objects of the Rural
Credit Survey which hag been conduct-
ed under the auspices of the Reserve
Bank was to ascertain the position
which the indigenous bankers in diffe-
rent parts of the country occupied in
the credit structure, their business
methods, their financial resources, their
scale of operations, etc., with special
reference to the role played by them
in financing agriculture. Further con-
sideration of the matter must await
the Report on that Survey.

Shri Sinhasan Simgh: As a result of
this survey are Government contem-
plating to establish any agricultural
plan to help agriculturists in getting
cheap credit?

Shri B. R. Bhagat: [ think this ques-
tion is also linked with the report ot
the Survey. The Rural Credit Survey
hag also gone into this.
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Shri Sinhasan Singh: In view of the
Grow More Food campaign, have Gov-
ernment so far considered any means
by which to provide cheap credit for
the agricultural people, by advancing
money at cheap rates to the co-opera-
tive banks so that the money may be
advanced by them in turn to the
agriculturisis?

Shri B. R. Bhagat: During these few
years the Rural Finance side of the
Reserve Bank has expanded, and the
Reserve Bank has advanced Inans to
various co-operative banks. But, as I
stated, as the matter is very important,
the Reserve Bank considered that they
must have factual information gbout
rural finance in the whole country.
And with that purpose in view the
Rural Credit Survey was undertaken.
The Report will be out very soon, and
the subsequent things will be done
after that.

Shri Sinhasan Singh: Is it not a fact
that these co-operative banks advance
money to the agriculturists at the rate
of 9 per cent.; and, this rate being too
high, have Government not taken any
steps to decrease the rates?

Shri B. R. Bhagat: Complaints from
various States as to the high rate of
interest charged by the various co-
operative banks had been received.
The Reserve Bank went into this ques-
tion, and they have been able to bring
down the rates in various States. But
there was this difficulty that in res-
pect of the co-operative banks only a
part of their flnance is met by the
advances made by the Reserve Bank:
they raise further finances from other
sources on higher rates of interest.
Considering all these the Reserve Bank
has been able to reduce the rates in
quite 8 number of States.

U.P.S.C.

*1938. Shrl Sinhasan Singh (on be-
half of Shri §. N. Das): Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether Government have pre-
pared revised regulations as regards
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matters and cases in which the U.P.
S.C. need not be consulted as envisaged
in proviso to Clause (3) of Article 320
of the Constitution; and

(b) if so, when the revised reguia-
tions are likely to be' laid before
Parliament?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). A preli-
minary draft of the revised regulations
was prepared in consultation with the
Commission. The further points aris-
ing therefrom are now being examined.
The regulations are expected to be
finalised very shortly. Thereafter, they
will be laid before Parliament as re-
quired by Article 320.

Shri Sinhasan Singh: May I know
whether the namegs of officers who are
appointed on special duty are also sent
to the U.P.S.C. for approval?

Shri Datar: I cannot point ocut the
exact stage at which this finalisation
is at present pending, but I may assure
the House that the matter is in its last
stages and before long we will be in
a position to lay the regulations before
the Parliament.

Mr. Speaker: I think the question
was, whether the officers appointed for
the purpose were those selected hy the
Union Public Service Commission.

Shri Datar: I am not aware whether
the particular officers who were ap-
pointed to make the preliminary sur-
vey were appointed with the concur-
rence of the UP.S.C, but I may point
out that the draft was placed before
them, their views obtained and as
large a measure of respect given to
those views as possible.

Shri Sinhasan Singh: Is it not a fact
that several officers who had retired
have been re-appointed without their
cases being referred to the UPS.C. or
their past records having been gone
into?
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Shri Datar; That does not arise out
of this question, and the question re-
garding re-employment or appointment
after superannuation has been answered
before in this very House.

Shri Raghuramajah: May I know
whether it is the intention of the Gov-
ernment 1o finalise and place the regu-
lations before the House within this
Session, because under article 320,
clause (5), opportunity must ke given
to the House to make any amendment
during the Session in which it is laid
on the Table of the House?

Shri Datar: I cannot promise to lay
them during this Session, but we shall
try our best lo ]lay them at least during
the next Session of the Parliament.

Shri Dabhi: May I know the reason
why the Government does not consult
the UP.S.C. in certain matters?

Shri Datar: It is not a question of
Government not wanting to consult the
U.P.S.C. There are certain matters in
which Government take a decision in
joint consultation with the U.P.S.C.
because in such cases the Government
fee] that they should have a greater
voice so far ag the selection of the
personne]l is concerned.

Pandit C. N.. Malviya: May I krow
if it is a fact that these rules are
under consideration of the Ministry for
the last four years?

Shri Datar: They are not under
consideration of the Government for
A4he last four years. In fact, the
- Constitution itself is only four years
old.

WRITTEN ANSWERS TO QUESTIONS

V11 LAGEUPLIFICOMMITTEE (MANIPUR)

*1914. Shri Dasaratha Deb: Will the
Minister of stl.tes_be pleased to state:

(a) whether Government have re-
oeived any representhtion from the
Chasat Line Village Uplift Committee
(Manipur) in 1954,

(b) if so, the demands that have
been put forward by them; and
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(¢) what steps have been taken so
far to meet the demands?

The Minister of Home Affairs and
States (Dr, Katju): (a) Yes.

(b) The demands are regarding the
construction of a road and bridges and
the opening of Primary Schools and
Dispensaries.

(c) The demands made are under
the consideration of the State Govern-
ment,

EXEMPTIONS FROM INCOME-TAX

¢1917. Shri Viswanatha Reddy: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that income
received by the Managerial staff of a
commercial establishment, by way of
bonus, is exempted from taxation:

(b) whether there are any special
rules prescribing the circumstances
under which such exemptions can be
allowed; and

(c¢) whether there have been instanc-
es of abuse of this provision?

The Deputy Minister of  Finance
(Shri M. C. Shah): (a) Yes, if certain
conditions are satisfled.

(b) Yes. The late Finance Depart-
ment Notification No, 878-F, dated the
21st March, 1922 as amended by Notifi-
cation No. 8. dated the 24th March
1928 prescribes the conditions for ex-
emption,

(c) Yes.
BoOUNDARY DisPUTES

*1919. Shri M. S. Gurupadaswamy:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have in-
vited the representatives 4t the
Andhra, Madras and Mysore Govern-
ments for a joint conference in New
Delhi to discuss matters connected
with boundary disputes common to
the three States; and

(b) it so. when this conference Is
scheduled to be held?
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The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). I
would Invite the attention of the
hon. Member to the Prime Minis-
ter's statement in regard to the sepa-
ration of Andhra made on the 25th
March, 1953 and to my speeches during
the passage of the Andhra State Bill
in Parliament. It was made clear
therein that the scope of the Boundary
Commission or Commissiong referred to
in the Prime Minister's statement
would be restricted to minor adjust-
ments of the common boundaries be-
tween Madras, Andhra and Mysore.
These States have been simply inform-
ed that an Inter-State Conference will
be arranged if this would facilitate the
consideration of the matters and ex-
change of views,

REQUISITIONED LAND

*1921. Shri B. 8. Murthy: Will the
Minister of Defence be pleased to
state:

(a) whether any representation has
been received from the owners of the
land requisitioned by Government for

the project “Ammunition Depot,
Gummidipundi”;

(b) the nature of the representa-
tion; ’

(c) the extent of land requisitioned
by the military authorities and the
date of requisition; and

(d) the area actually utilised?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes.

(b) For release or acquisition of
lands and enhancement of compensa-
%on,

(c) Acquired: Nil

Requisitioned: 5959'62 acres in April
1944 out of which 1355'52 acres were
released in -1953.

(d) The entire area of 4604-1 acres
which remains under requisition is be-
ing used by the military.

99 PSD
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GRANTS POR DEVELOPMENT OF NEW
CAPITALS

*1922. Shri P. Ramaswamy: (a)
Will the Minister of Finance be pleas-
ed to state whether Government are
giving any grants for development of
new capitals for State Governments?

(b) What are the States to which
these grants have already been given
and of what amount?

(c) What are the States whose re-
qguests are pending and for what
amounts?

The Minister of Finance (Shri C. D.
Deshmukh): (a) No, Sir,

(b) Only the Orissa Government
were given grants amounting to Rs.
17126 lakhs towards the cost of cons-
truction of their capital under commit-
ments entered into in 1946 and earlier.

(¢) A request from the Punjab Gov-
ernment for a grant of Rs. 44 lakhs
in 1954-55 i3 pending with Govern-
ment. :

ScHooLs FOR NORTH EasT FRONTIER
TRIBES
*1925. Th. Lakshman Singh Charak:
Will the Minister of Education be
pleased to state:

(a) whether Government propose to
establish schools for the North-East
Frontler Tribes; and

(b) it so, whether Hindi will also
be taught in these schools?

The Minister of Education and Na-
tural Resourceg angd Scientific Research
(Maulana Azad): (a) Yes.

(b) Yes, in accordance gererally
with the terms of the resolution, passeq
by the Central Advisory Board of
Education on the Medium of Instruc-
tion, and accepted by the Government
of India.

MiLitary LAND IN ANDHRA

*1934. Shri B, 8. Murthy: Will the
Minister of Defence be pleased to
state:

(a) the extent of military land lying
waste in the Andhra State;
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(b) whether the Government of
India have any scheme to dispose of
this land; and

{c) it so, the nature of the scheme?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) 98:96 acres

of land are surplus to military re-
quirements,

(b) Yes,

(c) The Government of India (Minis-
try of Defence) have decided to offer
for sale all lands surplus to military re-
quirements in the following order of
priority:

(i) Other Ministries of the Gov-
ernment of India.

(ii) State Governments.

(iif) Local Bodies.

(iv) Educational Institutions.
(v) Ex-gsoldiers.

(vi) If none of the above-mention-
ed is interested, the land will
be disposed of by public
auction,

Svuicipe v ORDNANCE FacTORY, KANPUR

412. Shri V. P, Nayar: Will the Min-
ister of Defence be pleased to state:

(a) whether any Court of Inquiry
has been ordered or held on the case
of suicide in the Ordnance Factory,
Kanpur, which occurred on the 13th
March, 1954;

(b) i so, what are its Andings; and

(c) what action, if any, has been
taken in the matter?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) No.

(b) Does not arise.

(c) Shri Rangilal, durwan, who com-
mitted suiclde, being a civilian, the
matter had to be reported to the
Police who, efter making an enquiry,
stated that the case weas one of suicide,
The Superintendent, Ordnance Fac-
tory, Kanpur, had made enquiries of
his own accord and found that Shri
Rangilal Wad no known trouble but
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had been having many prescriptions
and pamphlets on medicines and that
hé was in ‘indiffetent health’' generally.

PAKISTAN SECURITIES

413, Sardar Hukam Bingh: Will the
Minister of Fihance be pleased to
state the amount of Pakistan securi-
ties that stood enfaced on Indlan trea-
surfes as on 15th Auguyst, 1947, 30th
June, 1948 and 17th September, 1848?

The Minister of Finance (Shri
C. D. Deshmukh): Information is being
collected and will be laid on the Table
when available,

NATIONAL COMMISSION FOR TUNESCO:

a4 Shrimati Renu Chakravartty:
"\ Dr. Rama Rae:

Will the Minister of Educatien be
pleased to state:

(a) the main recommendations of
the first conference of the National
Commission for UNESCO; and

(b) by what date they are expect-
ed to be finalised by UNESCO?

The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): (a) A statement is
placed on the Table of the House. [See
Appendix VIII, annexure No. 47.]

(b) The Commission has made re-
commendationg to the Government of
India. Those recommendations which
are of general application and are
approved by the Government of India
will be submitted for consideration to
the next General Conference of
UNESCO in November, 1934,

NaTIONAL ComMmissiON FOR UNESCO

415 Shrimati Renu Chakravarity:
' | Dr. Rama Rau:

Will the Minister of Edueatien be
pleased to state;

(a) the names of members and as-
sociate members of the {mrmanent
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National Commission for UNESCO;
and

(b) whether they get any remuner-
atlon or allowances?

The Minister of Education and Na-
tural Resources and Scientific Research
(Maulang Azad): (a) A statement is
placed on the Table of the House. [See
Appendix VIII, annexure No. 48.]

(b) No remuneration is paid to Mem-
bers and Assoclate Members of the
Commission. Members are, however,
paid travelling and daily allowances
when they attend the meetings of the
Commission. Associate Members ore
not paid any such allowanoces,
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BORDER SECURITY PATROL

416, Shri K. C. Bodhia: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government give any
special flnancial help to the border
states for the patrol of borders; and

(b) if so, what total amount has
so far been paid and to which States
during 1953-547

The Minister of Home Affairs and
States (Dr. Katju): (a) Financial help
is being given to the States of Uttar
Pradesh, Punjab, Himachal Pradesh
and Rajasthan.

(b) The exact amounl for 1953-B
has not yet been decided
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PARLIAMENTARY DEBATES
(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

5153
HOUSE OF THE PEOPLE
Tuesday, 20th April, 1954

—

The House met at a Quarter Past
Eight of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-05 A.m.
PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAEKEN BY
GOVERNMENT ON VARIOUS ASSURANCES,
PROMISES, ETC.

The Minister of Parliamentary Affa-
irs (Shri Satya Narayan Sinha): i beg
to lay on the Table the following state-
ments showing the action taken by the
Government on various assurances,
promises and undertakings given by
Ministers during the various Sessions
shown against each:—

(1) Supplementary Statement No.
IV: Fifth Session, 1953 of the House of
the People. [See Appendix VIII, anne-
xure No. 78.]

(2) Supplementary Statement No.
IX: Fourth Session, 1953 of the House
of the People. [See Appendix VIII,
annexure No. 79.]
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5154
(3) Supplementary Statement No.
XIV: Third Session, 1953 of the House

of the People. .[See Appendix VIII,
annexure No. 80.]

(4) Suapplementary Statement No.
XV: First Session, 1952 of the House
of the People. [See Appendix VIII,
annexure No. 81.]

—_—

JOINT COMMITTEE ON PAYMENT
OF SALARY AND ALLOWANCES TO
MEMBERS OF PARLIAMENT

PRESENTATION OF SECOND REPORT

Shri M. A. Ayyangar (Tirupati): I
beg to present the Second Report of
the Joint Committee on payment of
salary and allowances to Members of
Parliament.

FINANCE BILL—Contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following Motion moved by Shri
C. D. Deshmukh:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1954-55, be taken into consi-
deration.”

Shri Meghnad Saha.

Shri Jhulan Sinha (Saran North):
Sir, yesterday I was still speaking when
the House rose.
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Mr. Speaker: I do not know why this
complaint recurs. My record shows that
the hon. Member has finished.

Pandit Thakur Das Bhargava (Gur-
gaon): As a matter of fact, he had
finished. The hon. Member had taken
fifteen minutes and I said in the end:

] take it that he has finished.”
Mr. Speaker: Shri Meghnad Saha.

Shri M. A. Ayyangar (Tirupati): Sir,
I would also like to participate in the
debate.

Mr, Speaker: I have called upon Shri
Meghnad Saha and I must stick to the
person called.

Shri Meghnad Saha (Calcutta—North-
West): Sir, I wish to speak on this
question of shortfall. This year there
has been a shortfall of Rs. 51 crores.
I beg to submit that this does not reflect
any credit on the Government. The
plans have been matured after long
labour and meditation, and where we
return more than ten per cent. of the
Budget because we could not spend it,
it is an indication of very gross ineffici-
ency on the part of the Government.
I do not wish to enter into the contro-
versy whether this is due to overcontrol
by the Finance Ministry, or, as the
Finance Minister makes out, due to
administrative inefficiency. Let them
decide it among themselves. We find
that out of a Budget of Rs. 8 crores
for education, Rs. 2 crores cannot be
spent, this means that we are not doing
education properly in this country.
When we find that for rehabilitation,
Rs. 4 crores are returned out of, I think,
about Rs. 28 crores, it means that per-
sons who are in very urgent need of
rehabilitation are not getting proper
attention and many of them have to
wait in vain for grants being given to
them so that they can rehabilitate
themselves. I hope that in future
there will be no shortfalls. Plans should
be properly drawn up and I hope that
the Fingpce Ministry will not exercise
such a rigid control that the money
cannot be spent.
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The Finance Minister, unfortunately,
has not given us the causes of short-
falls; why the money could not have
been spent? I think it would be fair to
the Members to know why the money
has not been spent. In the future Bud-
gets, I hope that this will be done.

Then I wish to speak about the Plan.
The Plan has now run for three years,
It has not produced any appreciable
change in the per capite income, I think
this is the best comment which one can
make on the inefficiency of the Plan.
I have gone into these matters in a
booklet ‘Re-thinking of our future’ and
I might give just a summary of what
I have said there. This Plan is violating
all economic laws, which like the laws
of gravitation work in an inexorable
fashion. Whether you like it or not
they function in their own way. I am
talking of the Plan independent of all
*isms. I am not tied to communism or
capitalism and any other ‘ism. Let us
see how this Plan has violated all eco-
nomic laws. First of all this Plan has
been drawn without a national econo-
mic Budget. Now, what is the national
economic Budget? The Finance Minister
gives us his own Budget which is an
indication of the way in which expendi-
tures have to be carried out in the
current year. The economic Budget
should give us the total earnings cf
the nation in the different sectors; in
agriculture, in industries and in sther
lines. If we have got this economic
budget in the beginning of the year,
this gives us an indication of the way
in which we have to draw our plans,
for the coming year. We have to know
what is our target; what has been the
production of the country in quantity
as well as in money; what has been the
production in power; what has been
the production in agriculture; what has
been the production in iron and steel
and other important industrial commo-
dities. Unless there is a national eco-
nomic budget, no plans can be properly
drawn up and all our plans become
plans in vacuum. This has been admit-
ted by .all countries which have tzken
to national planning; planning on a
national scale. Just as you cannot have
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proper air transport without a weather
service, you cannot have planning in
the proper sense unless there is a nat-
ional economic budget to guide you
in the beginning of the year. There
will be many crashes as in air transport
without a weather service.

The Finance Minister has also ment-
joned one of the causes of the failure
of the Plan.

9

¥ He has told us that our investment .

T has been only 4'5 per cent. of the total

* national income whereas the invest-
ment in other countries which have got
successful planning has run from 20 to
25 per cent. He has told us that the
small investment is one of the causes
of the failure of the Plan, but he has
not told us how to increase this invest-
ment, how to get more money out of
the country so that we can invest
larger amounts in national planning.
Anyhow, there has been an awareness
of the problem in the Government as
well as amogst the public, and I hope
he will tell us next time in what way
he will try to increase this investment,
as only small indications are given in
the National Plan.

Then, another point tc which I wish
to draw the attention of the House is
this, that whatever investments we are
making are not being made on profit-
able lines. Here is a study - of the
Plan by Dr. Charles Bettelheim, who
delivered a course of lectures in the
Indian Statistical Institute, Calcutta,
in January, 1954. He went through
our Plan in a very objective way and
there is one remark of his to which I
wish to draw the attention of the hon.
Finance Minister. He says that we are
going to spend Rs. 3,500 crores in the
course of flve years—whether we will
spend it or not, that we do not know
and we expect that the total increase
in our national income will be Rs. 1,000
crores. The profit on investment works
out at the rate of 28 per cent. He com-
pares this percentage of profits with
those in other countries and he finds it
to be very low. Now, the profit must
not be confused with the usual profits
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of the investments which are made but
it has to be calculated indirectly out of
its effects on other industries which it
stimulates. He finds in other countries
this kind of profit what you may call the
investment income co-efficient comes
to be 50 to 60 per cent. That shows
that investments are not being made in
this country in a very profitable way.

Now, a glance at the headings of our
national income figures show how the
investments have to be made. If we
look at our production, we find that
our agricultural production is abou:
Rs. 4,500 crbres. Against that, our
industrial production is only Rs. 1,560
crores—just one-third. But if we look
at industrially-developed countries like
England and U.S.A., we find that the
industrial production is six to seven
times that of agricultural production.
Agricultural production takes quite a
small place in the nation’s earnings. So,
our investments have to be mainly in
industries, and we do not find that
investments in our industries have
not been quite properly done.

We can divide industries into two
categories. There are the producer
goods industries and consumer goods
industries. The producer goods indus-
tries include industries that produce
commodities which stimulate other in-
dustries, particularly consumer goods in-
dustries. These are iron and steel. coal,
the fundamental chemicals and so on.
1 just now asked a question whether
we are going to have an ammunition
industry in this country. We have got
an ammunition industry in this coun-
try, but where are the raw materials?
We have to import them. We are hav-
ing ‘industrial explosives. For indust-
rial explosives we require fundamental
chemicals, and all these fundamental
chemicals like benzene and aniline,
are not made in this country. We have
to purchase them from other countries.
Why don’'t we develop them? This is
a fundamental industry without which
other industries cannot fiourish. This is
because we have surrendered to the
Imperial Chemical Industries.
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Shri Bansal (Jhajjar-Rewari): May I
ask a question with your permission if
the hon. Member allows?

He just now said that the rate of
return on investment is about 28 per
cent. according to that lecture. He
compared it with other countries where
the rate is about 50 to G0 per cent.
May I know from him what is the nor-
mal rate of capital formation in our
country? Is it nof 5 per cecnt. as
against 15 to 16 per cent. in other
countries? And thig low rate of sav-
ing in our country is the direct cause
of the low increment in our national
income per year. '

Shri Meghnad Saha: This question
has been gone into very thoroughly in
my pamphlet and I think I cannot go
into it. But, our country is not the
only country which had to face this
problem. Soviet Russia had to face
this problem and they solved it very
successfully. If you read the story of
the Soviet planning during the first
five years, you will know how they
overcame this difficulty. The difficulty
is there. We have to overcome it.

I would just compare the producer
goods industries to the roots and stems
of the tree. The consumer <oods indus-
try are merely branches, twigs and
leaves. In this country for the last
five or six years we have completely
neglected the producer goods industries.

For seven years this Government
could not take any decision on the
installation of an tron and steel plant
though the plans were ready in 1948-49,
and I have calculated that the losses
incurred on that account, on account of
this hesitancy on the part of the Gov-
ernment in installing an iron and steel
plant, runs to something like Rs. 500
crores. In this country, we are simply
looking after consumer goods industries.
In doing so, we are simply watering the
leaves and the roots and the stems are
drying up without water. Even the
consumer goods industries carnot
flourish unless you have got producer
goods industries in this country.

You have got the Visakhapatnam
shipyard. We have got a plan of produ-
cing three ships, and I have learnt that
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they cannot carry out this programm:
because they cannot get steel. I was
told by a very high officer of this ship-
yard that they require 8,000 tons of
steel. They wanted to get the permit
for that, and after six months they were
told that there is no steel in this coun-
try. We have to get it from Japan. If
this is a fact— I hope the Finance
Minister will look into it— it is a very
serious state of affairs.

Dr. Lanka Sundaram (Visakhapat-
nam): They have imported Japanese
steel already.

Shri Meghnad Saha: We have got 1he
Chittaranjan factory which can produce
about 250 locomotives or so, but it can-
not work at full speed because we can-
not give them steel. So, the dearth ol
steel, as the Planning Commission says
endangers the growth of a large number
of other Industries.

We have got a very flourishing foun-
dry industry in Howrah, employing
about 50,000 men, and all these indus-
tries are in the last state of gasp simply
because they cannot get any pig iren.
There has been a representation by
these manufacturers to the Government
of India.

There are a lot of other industries.
Take, for example, the glass and soap
industries. I am sorry the Industries
Minister is not here; I wanted to reser-
ved this part of my speech for his ears
particularly. I have Deen bringing
repeatedly to his notice that a large
number of industries, like glass and
soap and others, in this country are
not flourishing because there is deairth
of soda ash in this country. He has
admitted that the glass manufacturers
and soap manufacturers are 2nly werk-
ing one-third of their capacity and for
the remaining two-thirds we are imp-
orting from foreign countries, though
it is quite possible for us to manufac-
ture all that we want in this country.

The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bhagat):
We are not importing soap.

Shri Meghnad Saha: We have pro-
duced only 5,000 tons though the total
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installations in this country can pro-
duce about three times that amount.

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
Is there any more demand?

Shri Meghnad Saha: Because we are
importing a large amount of sheet glass,
soap and other things.

Some Hon. Members: No soap.

Shri Meghnad Saha: We find that
large quantities of sheet glass and other
“'things are imported.
+ The Minister of Commerce (Shri
: Karmarkar): We are not importing any
soap whatever.

Shri Meghnad Saha: We are impor-
ting; I will show you from the figures.
I have mentioned the reason why the
factories are not running at full capa-
city. It is because we have to pay for
the raw material three times the price
which a foreign manufacturer has to
pay. Therefore, the manufacturz of
these goods in this country is nol a
commercial proposition, not an ecoro-
mic proposition.

Shri Pnnnouse (Alleppey): We have
so many kinds of foreign soaps in the
market.

Mr. Speaker: Order, order.

Shri Meghnad Saha: In England
they buy soda ash at the rate of Rs. 130
to Rs. 160, but, when we buy, in this
country, we have to pay more. Unfor-
tunately, we buy an excess amount
of soda ash which runs to about 1,00,000
tons from the Imperial Chemical Indus-
tries and they charge at twice the rate
for the same goods. They charge from
the Indian consumer Rs. 250/-, while
they charge the English consumer only
half that amount. In this way, we are
paying them, every year, more than a
crore of rupees. We should be {rying to
have, what I may call, chemical autono-
my. If this country is to keep its inde-
pendence, if this country has to raise its
standard of living, we must have not
only political independence, but we must
also have economic independence. We
must have economic freedom. This Is
not coming to this country simply

because our industrial policy is extre-
mely confused. I would submit in all
humility that this Commerce and
Industries Ministry is source of public
faction of this Government, it is the
centre of poison. This Ministry is not
a Ministry of very good reputaiion,
particularly the Commerce Ministry
(Interruption). When we have tacked
on the Industries Ministry to the
Commerce Ministry, it has gone from
bad to worse. I wish the Minister of
Commerce and Industries could reply
to my charges against him regarding
his indifference to this soda ash indus-
try. Why has he not asked the Imperial
Chemical Industries to refund the crore
of rupees which they are taking away
from us by way of high prices? Soda
ash is not the mornopoly of England.
England produces only 13 million tons
out of 10 million tons which are pro-
duced in the world; and he can buy
soda ash from other countries like the
U.S.A,, Japan and so on, if we get tend-
ers for it. Nothing of the kind has been
done. It is very dangerous and unsafe
to keep the consumer goods industries
in charge of the Minister of Commerce.
Let him be satisfied with Commerce: I
would suggest that there should be a
separate Ministry for consumer goods.
There should be proper co-ordination
between the Ministry of Production

and the Ministry of Consumer Goods
Industries.

We have been talking of planning.
This planning which we have is no
planning at all. If we have to do plan-
ning on a proper scale, we must plan
our economic and social life. All soci-
alistic economy demands that invest-
ments, employments, labour, producti-
vity, income, prices and costs, all these
are inter-connected and bear compara-
tive relationship. In our Plan, we do
not find- any mention of employment.

Pandit K. C. Sharma (Meerut Distt.—
South): There is.

Mr. Speaker: Let him speak in his
own way.

Shri Meghnad Saha: We find only
scant mention. What we find is mere-
ly an economic programme. Tt s
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[Shri Meghnad Saha]

planning only for the public sector; we
are not planning for the private sector.
We cannot leave the private sector cut
of account because people have to
depend for their employment, for their
everyday goods on the private sector.
Unless, we plan for the private sector,
our Plan cannot be a proper one,

We have been told that on account of
capital we cannot develop anything. I
think, more than capital, what we want
is technical autonomy. We are de-
pending entirely upon foreigners for
organising our economy, particularly
on the heavy industries side. I do not
understand why we should go on like
that for ever. We have got an iron
and steel industry running in this
country for forty years. And the plant
was supposed to be the biggest in the
world at one time. It is surprising to
find that even after 40 years this cnun-
try has not developed sufficient num-
ber of experts to draw plans for
another iron and steel plant. This is
extremely surprising. This shows that
when you leave the industry in pri-
vate hands they care only for the p:ufit.
Their whole world spins round the
profit motive; it does not spin round
public interests. How much are we
losing because we have left this very
important industry in foreign hands?
We have to pay two crores of rupees
as fee alone: and we have to purchase
a large number of apparatus from
foreign countries. I do not know why
we should be dependent on them. The
Russians were in the same condition as
ourselves. Their iron and steel indus-
try went phut during the war and they
brought German and American ex-
perts. They had only but iron and
steel plant by 1928 and within five
Yyears from 1928, they had worked 41
blast furnaces producing nearly 5
million tons of iron and steel. We
have got political independence and
we must also try for economic inde-
pendence. We must have also have
technical autonomy so that far the
next iron and steel plant we have not
to go to foreigners and we shall have
our own experts, who can design the
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plan, who can construct the plant and
who can build the machinery in this
country.

Shri S. C. Deb (Cachar-Lushai Hills):
Mr. Speaker, Sir, I get up to support
the financial proposals as moved by
the hon. Finance Minister. He is to be
congratulated for his bold policy of
deficit financing for development of the
country and I have firm belief that
because of his policy, the country wi
be placed in a sound footing within
reasonable period.

Our food position is secure and our
industrial production is also on the
increase. Because of import and ex-
port policy, the price index has cume
down to 392'6 in December, 1953, from
432°2 in December, 1951. This is a
happy augury for the coming year,

The financial proposals are based on
planning for nation-building work.
The Planning Commission is most
concerned about unemployment which
has taken serious proportions. They
must go to the root of these ills: what
is the cause ang how it is to be solved.
They are, therefore, activély thinking
of promoting cottage and small-scale
industries.

Our aim is a welfare State. It 1e-
quires co-ordination between small
and large industries. Government pro-
pose to set up Industrial Development
Corporations for industrialists to ex-
pand. The whole thing is to be fitted
in a way to benefit the whole nation.
The industrialists are required to
change their outlook to serve the coun-
try and to be ready for sacrifices.

[Mr. DEPUTY-SPEAKER in the Chair]

In that context some mechanism and
technique are to be evolved, and co-
ordination is to be set up to rope up
small and cottage industries with large-
scale industries. May I suggest for
industrial development as the Govern-
ment is keenly feeling, that when Gov-
ernment is to take initiative in case
¥t large-scale industries ang small-
scale and cottage industries, a control
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machinery is to be developed for co-
ordination of all enterprises either in
the Centre or in the Provinces, so that
the nation as a whole will be henefited
and all the areas will be covered in our
chain and also a sound economy may
develop.

It is a heartening sign that the
balance of trade is in our favour
though there is a small surplus, but we
expected a better balance when tea
market is booming and we had not to
import large quantities of food. How-

ever, we expect better results in the
coming year.

Coming to my area, it is a border
area and I feel that we are facing a
serious situation ahead. I should like
to urge upon the Government that
all the border areas stould be
developed and that the communication
and other developmental work should
be placed in a healthier position, The tea
industry is now in a healthier position
and the question of labour comes in. I
would like to refer to the speech made
by Shri K. P. Tripathi in the last year’s
budget discussion when he rightiy ven-
tilated the cause of labour. The con-
dition of labour is still fluid in Cachar
District and some 20,000 surplus labour
is still out of employment and without
provision. I beseech fhe Government
to come to their rescue as they helped
the Industry in their difficulties.

So far as my area is concerned, the
economy of the district depends much
upon the tea industry. I am obliged
to the Government that they have
taken enough pains to help the indus-
try to meet the crisis and have taken
special interest in my district. I wel-
come the establishment of the Tea
Board under the provisions of the
present Act. In my district, much re-
novation work is necessary and I
would like to suggest that a research
station on the lines of the Tockai
experimental station should be estab-
lished if a long-range view of the
economic development of this industry
in that area is taken into consideration.
I shall be happy if a move in that
direction is taken.
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In my area I would like to mention
that there are other types of small-
scale and cottage industries which
require help and marketing facilities.
They are: the bandloom industry, the
bamboo-mats industry, carpentry, smi-
thy, soap manufacture, pottery, ete.
There is scope for other industrial
development small or big, namely,
paper industry, sugar industry, cotton
ginning industry, fruit preservation
industry, leather industry etc. I ask
the Government to take a special in-
terest of my area and see that proper
development is taken into consideration.

I would like to say a word about
displaced persons. At present I am
not in a position to say what is the
development scheme of the displaced
persons that is going to be taken in the
Province of Assam. As far as my
area is concerned, about two lakhs of
displaced persons are there. I do pot
know how development schemes have
materialised. I know that some de-
velopment schemes have been visualis-
ed, but it is very difficult to say how
they will be developed and will mate-
rialise. I wurge that speedy steps
should be taken for the materialisation
of all the development schemes—en-
couraging township schemes, small
industry, agriculture, handloom indus-
try, farming etc., among the displaced
persons. =

Another thing which I wish to stress
is that the Central Government has
taken in hangd the comstruction of a
road comnecting Shillong with Agar-
tala. It is some six years since the
wark has commenced, but I do not
know when the work will be complet-
ed. From a strategic and national
point of view the construction of this
road is very important and, in fact, it
is a necessity. At present there is no
road link with Shillong for the people
of Tripura, Manipur, Cachar and
Lushai Hills. So far as my knowledge
goes, it is very desirable that a com-
plete plan is to be taken in hand for
the construction of the road as quickly
as possible. My town of Karimganj
1s a border tqwn and is the nerve
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centre of movements of all goods to
and from my district, Lushai Hills,
Manipur and Tripura. Goods are
brought and despatched from and to
Calcutta by steamer service, the only
easy transport service, owned by
Messrs, Kilburn and Company, a foreign
concern, carried all through by river
via Pakistan. The first border station
on the Indian side is situated in Karim-
ganj town. Besides other difficulties
experienced by merchants in their
trade matters, the river bank is being
annually eroded by constant movement
of steamer, and the other bank of the
river on the Pakistan side is being
silted up. Considering the strategic
position of the place and constant
danger of the situation, the steamer
station should be shifted to a better
site. The steamer company should be
asked to take immediate steps in that
direction. I request our Government
to move accordingly and direct proper
action to be taken.

Dr. Lanka Sundaram: Mr. Deputy-
Speaker, Sir, my hon. friend Mr. Suresh
Chandra Deb has referred to a num-
ber of curiosities in respect of indus-
trial policy. I would like to add one
more to this list, Sir. The TELCO, I
understand, is now to manufacture
automobiles in collaboration with a
German firm, Messrs. Mrecedes-Benz,
Having driven out the Rootes and the
Ford Group, it is now a new proposition,
where a company specifically inccrpo-
rated for the manufacture nf engines is
to manufacture autamobiles. Sir, this
is a fascinating subject into which one
can go to any extent, but with your,
permission, I shall limit my remarks to
a structural examination of the Finance
Bill in relation to the Budget and the
Plan. 5

I would resist the temptation, Mr.
Deputy-Speaker, to follow the two
tendencies which became visible during
tme course of the debate since
yesterday: one was to divide the Prime
Minister from tre Finance Minister in
respect of foreign policy and foreign
aid policy; the other was to speak frocm
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cabbages to kings, almost on any ques-
tion under the sun.

Frankly, the Finance Bill whicn this
hon. House is debating today is not
the Finance Bill which was introduced
on the 27th of February. In reply to
the general discussion in this hon.
House the Finance Minister on the
22nd March made certain announce-
ments altering the Finance Bill. Even
yesterday, Sir, the Finance Minister
made further alterations in the Finance
Bill. I congratulate him for having
bowed to what I may call the wrath
of the people before it is too late.
But the question I would pose tvday
is a very simple one. Has the Finance
Minister lost his grip of finance? Had
he made up his mind when he intro-
duced the Bill on the 27th of February
in the House? Has he been subjected
to a lot of lobbying? Why did he not
wait till the second stage of discussion
to bring his amendments before mak-
ing announcements a little too early?
I say, Sir, that some of the amendments
which some of us had given notice of
and which have come on the Order
Paper are altogether, shall we say, out
of order, in the light of the amendments
made by the Finance Minister, to his
taxation proposals, not once, but twice
during the past few weeks. With great
respect to him I would like to say
that his attitude and decisions in rela-
tion to this House are getting “‘curious-
er”.

Replying to the debate on the gene-
ral discussion on the Budget, in the
course of which I had made certain
observations about the manner in
which, or the very dexterous way in
which, figures are brought together,
which have becom=: inexplicable,
which certainly are contradictory to
each other, my hon. friend the Finance
Minister made- the following statement.
He said, referring to my point among
others that a figure of Rs. 13 crores
could not be reconciled in tie Budget
figures:

“I hope that on some future occa-
sion I shall be able to give him

a more detailed reply or, if that is
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not possible, that I shall be zble
to send him a note based on the
transcript of his speech. It is nct
possible for me today, having heard
him only this afternogn, io give
him a complete reply.”

I have waited four weeks for a reply
of some sort clarifying or reconciling
the difficulties which to my mind, as
I submitted, then, could not be recon-
ciled. This is the only occasion, Mr.
Deputy-Speaker, when I will have an
opportunity to refer to this attitude

ich I consider, is not particularly
Z:;:py as far as the Finance Minister
is concerned, because I have ausociated
with him a very high code of conduct
in this hon. House. This is not an
isolated instance, Mr. Deputy-Speaker.
As I have said earlier the attitude of
the Finance Minister to this hon. House
ig getting curiouser.

On Saturday last, after his reply to
the debate on the Demands focr Grants
of his Ministry, I stood up and said,
with the permission of the Speaker as
follows:

“The hon. Minister, in the course
of his reply just now, made cer-
tain general observations on par-
liamentary control of public cor-
porations and made a reference
to the debate on the last accasion
.where he gave a specific assurance
to this House that he would either
bring in a special Bill or certain
amendments to the Companies Bill.
This morning we knew that the
Companies Bill is coming vp before
the House. May I know whether
he will bring in a special Bill or
bring in amendments to the Com-
pany law to provide parliamentary
control of public corporations?”
And this is what my hon. friend, Mr.
Deshmukh said in reply:

“I do not remember having given
any such assurance, but if I Kave
given such an assurance, I am
bound to fulfll it.”

Here I have got ine actual assurance
be gave when I raised a debate on
parliamentary control of public cor-
porations on the 11th of Decemhber
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1953. Here is the actual statement
which my hon. friend made on that
occasion.

“So far as regularising the
matter is concerned, I have already
hinted that we shall have recourse
éither to some amendment of the
Company Law or we might bring
a Bill forward in regarq to the
control of State Corporations. But
whichever way we do it, we shall
solve the difficulties which the
Comptroller and Auditor-General
has raised.”

The short point I am raising is this.
The moment this particular Finance
Bill is disposed of, according to the
order of the day announced by the
Speaker, the Companies Bill will have
to be taken up. It is a voluminous
Bill running into hundreds of pages—
379 printed pages. The Bill has been
before the Members. of this House for
a number of months and I would like
to know even now, whether the hon.
Finance Minister proposes to bring an
amending Bill, or introduce a separate
Bill in terms of the assurance he has
given to this House on accountability
and parliamentary control of public
corporations and allied questions. I do
not wish to waste the time of the
House by quoting textually what he
has said the other day, on the 17th of
this month, but one sentence I think
may be permitted. He saig on the
17th:

“The issues involved are not free
from difficulties and are under
active consideration.”

I remind him of these words of his
of only a few days ago cnly to clinch
the issue. Does he propose to bring
a Bill this session, or does he propose
to introduce amendments to the com-

pany law which is before this hon.
House?

Sir, on the last occasion when I spoke
here on the Budget I brought tugether,
to the best of my knowledge and abi-
lity certain statements and figures
contained in the Budget pavers and
expressed my inability to follow them.
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Today I find that every hon, Member
has got that new statement circulated
by the Economic Division of the Plan-
ning Commission on the progress of
the Plan in terms of expenditure and
Tesources.

In this connection, I would like to
put a few questions to my hon. friend
the Finance Minister, because I feel
rather confused about some of the
figures containeq in this document.
As regards resources, the budgeted
resources are Rs. 1,258 crores. There
are various ways in which these re-
sources are sought to be made. My
first difficulty in following this state-
ment No. 3 is this. It is estimated
that the domestic resources which
would be raiseq during the period of
the Plan would be Rs. 1,238 crores.
The statement shows that it is estimat-
ed that the resources would now yield
only Rs, 1,123 crores, that is there is a
shortfall of Rs. 135 crores. Arising out
of this question, I would like to exa-
mine the revenue resources of the Gov-
ernment, more particularly the Central
Government. From the figures circu-
lated, it is clear that as regards current
revenues, the total amount would be
Rs. 542 crores out of an estimated ori-
ginal of Rs. 568 crores. There will be
a shortfall, as the House will see, of
Rs. 26 crores on this account. As
regards the State Governments, the
picture is not very clear. I have not
got figures for every State Govern-
ment but I know that most of the
State Governments are running deficits
and will continue to run deficits.
The general impression is that they
will not be able to raise any surplus
out of the current revenue with the
result that, even though the position
might be deemed as satisfacfory as
far as the Centre is concerned, the
position as regards the States’ share of
raising resnurres nut of the ecurrent
revenues will not be as happy as it
seemed to be. It may be interesting
to note that while the States are
expected to contribute Rs. 408 crores
out of the current revenues—the
statement that was circulated to wus
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shows that—they would be raising
Rs. 325 crores and thus there would be
a shortfall of Rs. 83 crores. Of
course, there fs a little appreciation in
the figures shown for the Centre. A
similar difficulty arose when I tried to
study these figures earlier and I consi-
der that the Finance Bill is the proper
occasion where the resources aspect
especially from current revenues is to
be properly looked into.

Let us examine the railway earnings
position. The resources raised will b
only Rs. 117 crores as compared tx'
Rs. 170 crores and here there is a' -
shortfall of Rs. 53 crores,

Now fet us take the loans position.
Loans from the public have been
shown as plus Rs. 38 crores over the
estimated figure of Rs. 115 crores. The
small scale savings and cther unfunded
debt is a little over Rs. 270 crores.
This means that so far as the aunual
borrowings are concerned, there has
been a rise of Rs. 45 crores over the
estimated Rs. 385 crores. I am very
happy to compliment the Finance
Minister that the loan he has launched
yesterday has got encouraging initial
results. The borrowing policy of the
Government must be properly examined
and explained to the country in order
that, as far as the resources portion of
the Plan is concerned in terms of pub-
lic revenues, we will have no mis-
givings.

In the case of the States there is one
curious point, because I fing the States'
position a reversal of the position of
the Centre. The Centre has raised
Rs. 22 crores against the estimate of
Rs. 36 crores by way of loans. The
States have, however to raise or are
expected to raise Rs. 131 crores as
against the original estimate of Rs, 79
crores. This would mean a surplus of
Rs. 52 crores for the States which
would mean a rise of 69 per cent. To
my mingd this is slightly extraordinary
and I woulq like to have as much con-
crete data as possible in these circum-
stances from the Finance Minister to
explain how he hopes to get—shall we
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say—Rs. 52 crores more than the origi-
nally budgeted figure for State loans...

The Minister of Finance (Shri C. D.
Deshmukh): Are these totals which the
hon. Member is reading made up of
actuals over the last three years?

Dr. Lanka Sundaram: Yes, that is
right.

Ags regards the deposits, funds etc.,
there is a shortfall of Rs. 101 crores
against the estimates of Rs. 135 crores.
This looks enigmatical. I am rather
* confused and unable to get an inte-
grated picture of the resources of
finance for the Plan; as far as these
figures are concerned, I would request
the Finance Minister to make them a
little more lucid as it used to be done
previously.

Ags regards external assistance also,
I find a shortfall. It is estimated that
we will get Rs. 231 crores only out of
Rs. 521 crores as originally esiimated.
This would mean a shortfall of Rs. 290
crores. I want to put one important
question so that we may know whether
the amount of loan received for the
purchase of wheat, that is to cay,
whether the sale proceeds of wheat in
India, will be shown as part of the
foreign borrpwing, avd if so, under
what particular head and in what par-
ticular manner because that, I {hink,
is very important for our purpeses.

Last year, the Finance Minister made
certain interesting observations and
the House will bear with me if I com-
pare these observations with the
vbservations made during the current
year and also with the flgures incor-
porated in these statements. Looking
to the progress of these two years, the
Finance Minister said last year, that
the Centre had financed Rs. 250 crores
out of Rs. 726 crores and the States
had financed Rs. 101 crores out of
Rs. 532 crores originally budgeted or
estimated. In other words, during the
first two years ou. of the Budget re-
sources expected to be raiseq of
Rs. 1,258 crores, only Rs. 3553 crores
were raised. It was further added at
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that time that during the next three
years—that is the last year, the current
year and the coming year—only
Rs. 600 crores under budgetary re-
sources will be raised. In other
words, the normal budgetary re-
sources would be raised to the extent
of Rs. 953 crores. So far as the pre-
sent statement is concerned, he nuw
tells us that in five years Rs. 1,123
crores would be raised instead of
Rs. 953 crores. This means that he
has now shown that Rs. 180 crores
more would be raised under hormal
budgetary resources. I  think the
House will be very happy to know how
this higher yield is expecied and how
this is possible or will become possible.
10 am,

I confess that at any time Budget
papers constitute themselves into a
virtual labrynth from which egress is
not possible for anyone. Even so,
people like me who have the temerity
to venture and enter into its portals
find themselves twisted but I ventured
to do my duty by probing as much as
possible into these figures and bringing
out not merely the curiosities but the
actual difficulties. Some of them, I
raised during the general discussion of
the Budget and some I have raised
today. And I expect the Finance
Minister, in order that his Budget
papers may be properly and wel
understood, to clarify some of the
points which I have raised so that the
doubts in the country may be set at
rest and see that there is no unneces-
sary haste in the compilation of figures.
and that there is no deliberate contra-
diction in figures contained in one
document as compared with the figures
in another document and if he does
this more than any thing else, the
stewardship of the Finance Ministry
would yield results which this country
can be proud of.

Shri T. N. Singh (Banaras Distt.—
East): Sir, I have been listening to the
interesting speeches made yesterday
and today in this House. I was parti-
cularly struck by some of the argu-
ments used by the Deputy Leader of
the Communist group not because of
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the sweet reasonableness of those argu-
ments, the reasons behind the things
which he put forward but because of
some of the incongruities. Some Mem-
bers of this groun have tried to foster
up our Indian capital as against one
section of the employees and the Gov-
ernment and they are trying to bolster
another secticn of employees. Only
the other day the Information Minis-
try officials were brought in. As
against coitage industries they tried to
-emphasise on all kinds of large-scale
economy and thus were creating much
more confusion. I think it is wrong
to put one set of people against another
or one class of people; after all, after
<centuries of slavery we have gol free-
dom. What *as been the policy of the
rulers? And what is the policy of our
brothers? It is the same policy and our
people are interested in creating all
kinds of friction and why is it so?

Imagine: it is a question of 360
million people. It is not a joke. This
is a country which has been a slave for
a thousand years. Do you expect any-
thing like a miracle can happen in the
course of these five or ten or twenty
years? Is it not a fact that millions of
cur people have been starving for cen-
turies and have been getting one meal
and half meal and yet we talk as if
we have got a miraculous remedy and
that we can cure everything in two or
three days? That is not so; let us
think as Indians and as patriots of this
<country.

The problem of small-scale and cot-
tage industries is before us and we
have to tackle it. I would very humbly
request you to look at our approach.
What has been said by our great
1eader? He emphasised the small-scale
and cottage industries; it was the pro-
blem of the common man, the man in
‘the village. But these were swepf away.
‘Why have we deviated from this
-course? This is a complaint not against
the Members of {he Opposition alone
but against some of us also. We are
interested more in big mills. Why
should we be interested more in the
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big mills? If there is a crisis in the
textile mills, if they happen to run, on
loss, everyone raises his hand and voice
as if something great has been done.
But in the course of the last few cen-
turies, and especially during the last
ten or twenty years cottage industries
are decaying and millions of our people
are loosing their jobs. There is no
one to present his case or shed tears
for him. Why should we emphasise so
much upon whether we have a barter
or trade agreemant with Soviet Russia.
America, Japan or any other country?
What is important is that our common
man here, who has been earning his
livelihood for several centuries by doing
small jobs—maybe it was a pittance
and he was not getting a full meal—
has been deprived today even of that
half meal. This process has been going
on. Why should we not concentrate
on that? We are busy criticising and
abusing, saying that so-and-so’s policy
is a reactionary policy and every Min-
istry is bad except the External Affairs
Ministry which is doing splendidly well.
Is the idea to create a hitch? I strong-
ly deprecate any such tendencies. We
are doing in our small way everything
that is possible. We should try to put
our shoulders to the wheel together and
try to solve our difficulties and pro-
blems. And with that end in view I
wanted to say a few words regarding
cottage industries.

We have been giving protection, sub-
sidies, concessions and advantages to
the big industry. I want to know why
we cannot give protection, even mono-
poly, to the cottage industries. That
is the way. If the consumer has to pay
more, let him pay for the sake of the
millions. I can understand that. But
why should we pay a higher price for
anything because the millowners will
have profits or larger balances? Have
their balances been used for capital
formation? Is it not a fact that they
have been used for speculation, black-
marketing and for having all kinds of
luxuries in their houses? I have seen
the houses of our big merchants, capi-
talist classes, in Bombay, in terrace
gardens, beautiful houszes, beautiful
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lighting system; and at the same time,
in their neighbourhood there is a man
starving, hardly getting half a meal
a day. This is what has been happen-
ing. This process must stop. It will
have to be stopped. We who claim to
follow the lead of Gandhiji shall see
that it is stopped.
Shri Punnoose (Alleppey): How?

Shri T. N. Singh: I will tell you
how. I have seen friends here—I must
say frankly—they have come here; a
few years ago they did not mind the
(simple Indian style of clothing, but to-
“day bush shirts have become more
popular. Ties have become move popu-
lar, I must give credit to our
Prime Minister for taking courage to
make the decision that ties must end
and for regularising official dress. This
aping of the foreigner, whether Soviet
or American, must end, and this coun-
try will not tolerate it.

With this I would like to urge very
humbly, let us create monopoly condi-
tions for our cottage industries. We
must set apart certain flields of activity
for the cottage industries. That is the
only way. Even the small zamindar,
petty landlord, or petty kisan has fore-
gone his rights of property today. He
does not mind it. Do you know their
number? It is millions. It is they also
who have willingly co-operated in. the
common task of putting India on the
economic map. I want to know if the
property rights of a few thousand
people are so sacred, if their propen-
sities for profits are so sacred that they
must be allowed to go on fattening
while others do not prosper. For this
reason I strongly urge that a policy
should be thought out whereby a kind
of monopoly will be given to cottage
industries.

For this reason I welcome the excise
duty, when you differentiate between
cottage industry and the other bigger
industries. But I want to know this
about the exemption. Whatever it is,
it may be a small thing, I do not grudge
it; the exemption is to 50 or 150 tons
of soap. But it is applicable even to
Lever Brothers, Swastik and Tata. I
want to know why that exemption limit
should be applicable to them. In the
case of shoes and other such items we
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have been having the number of per-
sons employed in the cottage or small
industry as the criterion. Why should
we pot apply the same criterion here
and take away the concession from
those who will unnecessarily get the
benefit out of it? I suggest that the
Finance Minister may think out whether-
this formula of the number of persons.
employed in a factory should not be
applied even to this one. It is a small
thing and I am not concerned much
whether they get it or not. But I am
concerned with the approach, because
it should be made clear to the people
that our policy definitely is to give pre-
ference to this class of industry, that
is cottage industry, as against the
others. That must be clear to every-
body, and that is why I am making
this suggestion.

In regard to Government spending,
I have to say a few words. QOurs is a
poor country. Sometimes people may
accuse me of being too much squeamish.
about rupees, annas and pies. But I
would like to emphasise that it is
essential. For I am born in a poor
family and I know what the saving of
a rupee means and what it means to
the other man. Similarly I envisage
that our country being poor—the figure
looks so impressive because we are a.
poor country; four or five hundred
crores is not such a big sum in Ame-
rica—we have to husband our resources
to the maximum and make a rupee
function as much as it can, go as far
as it can. And in this there is no
question of this Ministry or that Minis-
try feeling this way or that way. It
is a common purpose and I think that
that approach should be mads by all
concerned.

Then I join issue with what the Fin-
ance Minister said the other day about
our taxation policy., I do not agree
that the éxemptions given in the In-
come-tax show any definite trend to-
wards giving relief to what are called
the lower middle classes and the
middle classes. That is not so. As a
matter of fact, if he had been a little
more strict at the higher slabs, I would
have had a feeling of satisfaction and
comfort if I had found that crore-pathis

'
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were shelling out nine-tenths of their
crores. We are suffering everyday and
undergoing sacrifice when we eat our
salt or when we buy any small things.
The sales-tax is there. When we pur-
chase shoes or clothing or anything the
other taxes are there. That we pay
everyday. Even the poores: man who
is not balancing his family budget is
paying them. Ir that regard I would
like to zsk; why should those who are
not at all in a position to sacrifice go
on sacrificing, and why should the
others require more than Rs. 3,000 or
Rs. 2,000 monthly income and appro-
priate to themselves ten lakhs or twenty
lakhs as their profit share? What have
they done with that money? The use
of that money has not been satisfactory
and is not a thing of which any one
<an be proud.

Another thing to which I would like
to refer in passing is about the com-
munity projects and certain other pro-
jects under tke T.C.A. and so many
other things. Personally I am very
much averse to taking anything from
any outside country. It hurts my pride,
I may be poor. But I would prefer that
the process of our progress may
be delayed, and that is where
I appeal to our Opposition Mem-
bers. Let us not by unnecessary
criticism and impatience bring about
a situation in which we will be compel-
led more and .more to rely on foreign
aid, whether Soviet or American aid.
That is a wrong mentality. We have
an immense problem to solve. We
cannot do it like that. We will have
1o, what is called, rough it. And there-
fore I urge that this tendency of look-
ing to foreign aid should as far as
possible be put down. There is another
thing that happens in the community
projects. What happens is, we rely
more and more on all kinds of experts.
They do not know our country; they
do not know our people and they do
not give proper advice. They can
Tever give the right advice. They may
look experts in books, essays and arti-
cles that appear in papers. Their arti-
cles will look so intelligent almost as
if a genius is writing; but actually
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when you put them into practice you
find that it fails. Take the case of our
Mahatma Gandhi. He never took the
advice of foreigners and you all know
the work he was doing. He never
learned how to develop our cottage
industries. He remained a lawyer all
his life and later on an agitator as the
English called him. That man was able
to apply his mind towards our small
cottage industries. We know our ways;
we know our people and we can do,
it. Therefore, I would very strongly
urge, let us not be guided by these so-
called experts. For that reason, I have
also to say another thing about these
aids. This I have heard about a certain
community project that my State is
going to undertake. The question was
as to whether we should have cement
concrete work or whether we should
have an ordinary masonry dam. We
were told ihat if we do not go in for
cement concrete, we would not get the
foreign machineries though for all our
life we have managed with masonry
dam. I think the Finance Minister will
agree with me that is cheaper, more
easily manageable and our own men
can do it without any foreign expert
or his advice. This could have been
possible. But, some people feel the
obligation. They have got the gentle-
man)iness and they feel, because for-
eigners are giving something, why not
avail of it. That tendency comes in
and therefore we go in for foreign ex-
perts. Therefore, I would strongly urge
that something should be done to get
out of these obligations which comes
through foreign aid. We should do
things that can be done by making the
maximum use of our men, talent and re-
sources. Our 360 million people are
a wealth that can be made use of. That
is one of the greatest assets that we
have and our natural resources are
another asset which can be exploited. I
would like to see that in every village,
every man has some industry or the
other; some small thing for him to do
and he will do well then. The
Factory Act may trouble our mill-
owners, but it will not frouble
the proprietor of the cottage indus-
try because he himself is a worker,
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a labourer. We shall, then, certainly
beat in competition all big industries.
I am sure of it because we have got
certain economies and advantages
which go with every cottage industry.
Why is it that cardboard, slates and so
many other things are manufactured in
Japan? If Japan can manufacture these
things in their villages, why can not
we do it here? We have only to apply
our mind in that direction. My object
in saying this was to point out the dir-
ection in which we should think when
making provisions for national
schemes. This is what should be done.

In regard to National Loan. I will
just say a few words. I will not take
any more time of the House. I sug-
gested to the Finance Minister that it
js the first National Plan with which
the name of our Prime Minister is also
connected. The opportunities for sub-
scribing to these National Loans are
rather limited; they are confined to the
treasuries and to the Reserve Bank.
Permit me, Sir, to say that even if it
were my own money which I have to
pay under law, I would hesitate to go
to the Treasury because they take two
hours. The very mention of going to
the treasury is irksome; is deterrent to
the ordinary man. You want the
average man; the ordinary man to
share in the National Loan—it may be
five or ten rupees—and for that you
must make some provision. Whatever
our friends may say, the man in the
street is with us; the man in the village
is with us and he will contribute his
five or ten rupees to the great National
you must be prepared to wai{ and
Loan. I am sure of it and I am con-
vinced of it. Let us go to the pcople
and say: “Look here, vou have got
to do this and if you do not do then
suffer”, and I am sure they will do
you must be prepared to wait and
anything we want.

Shri C. D. Deshmukh: May I point
out that the minimum subscription is
Rs. 100 at the moment.

Ax Hon, Member: You have to re-
duce it.

Shri C. D. Deshmukh: It cannot be
reduced to Rs. 50 or Rs. 10, but if a
person is too poor to subscribe to the
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loan he can buy National Savings Certi-
ficates which can be had at other piaces
than the ireasuries or sub-treasuries.

Shri T. N. Singh: I know thaf he can
subscribe to the National Savings Certi-
ficates, but you give him a templing
offer. In this case he gets compound
interest for the money he puts in.
What I want o say is, supposing I can-
not contribute Rs. 100 but I want to
contribute Rs. 50, it shows that the
gesture is there; the willingness to do
something is there. I want that some-
thing should be done to make use of
the mentality; that desire of our people.
I would suggest that the Finance Min-
ister may think out on this point and
modify his orders or some such things
thought out. This is my humble sug-
gestion.

Shri D. C. Sharma: Why not a new
loan be floated within the limits of
people with small earnings?

Shri T. N. Singh: In any case, I
think what I have said is quite clear.

=t wwATR (TS T/ET T Q-
qMT) : IS AZXA, F W A_H
N JreW FWQ@ O A 7= F Iv-
AqT WERT A A & I G qw
frgr | Sfer Y S v femm TR &
a7 dar @ o arrfraw
T 39 7 I fear gafy 5w A 5@
ara g ot for o Ife v ¥ 7w
7 feawa Al #Y o1 gy O e
TE AT IW ¥ V9w T F fou
I A 39 N 3 AW | 7WEG, T
T & TR T AT AT JET AT 7 AT
W 9g YW & | YA -
fiv § AR I T AN AW ¥ &R
®, FETA FAAMCET F1 WX @6
TR A NIRRT @
FT AW € F T8 T qOGT FT G5
g T IV g & fafevm w7 #) T
¥ ¥ fou 19 a@ 1 W F9 7
QT F @Y § | WERA AL 9
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fog ga war smafa &) @t & | 7 st
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161 P.S.D.
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fras I 1 & E'f'f W foreign countries and all that. 1 want
8 2 bl mﬁ A to remind him that it is the job of
g a1 ag Sfag 3k sew adi €1 the Opposition to criticise, to call a

T TR F gFA § 9919 T
T T fors gam A, g8 A aER #}
T AT Ared |
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F AT H FEAT ATEATE | H A W
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FTTHY 39 9 A Famig &7 & sy 37
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TF ¥ AT YL FT AR § |
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TTM T T4 AET & §FAT | 985 av
I TR 91 & q9 7O F7T 794G
W ag 7Y S, 3fer aa foaw awr
FI T AGATTFICN F AT FAWAAT
fr fom 3 7 @ 79 §, Tu Aiw
FT g ¥ I JuATr Afywr TR
g, S I wfeaq ST FT R
AT I(MATE | AT AT & fF FFR
HT T TIAT T T€ A AT A00ZA |
St & e e fres aw #Y swla
&1 ot fag &, S99 fagiw &7 § gawr
dordt & fod  gow wo wf@
forgd sh &1 &9 # w1 fosrae 7
W Hawmar g fo & A o any
wET ¥ ¥ AR AR @ D F
Shri Sarangadhar Das (Dhenkanal-
West Cuttack): Mr. Deputy-Speaker.
I want first of all briefly to reply to
my hon. friend Shri T. N, Singh. He

had said that the Opposition is always
up to criticisms and bringing ~in

spade a spade and not to kowtow to
ithe members of the Government and
say that everything is rosy. We are
here for that reason. We have different
groups and different ideas. I person-
ally do not like to bring in any foreign
country while criticising the Govern-
ment for its activities. What they do
ir Russia, what they do in the United
States and what they do in England
are not our concern here as they are
not connected with the issue that we
have to judge; because conditions
there are different and people are
different. Consequently, what we have
to judge is whether or not the Geov-
ernment is doing what we can do
here.

I have said twice before during the
last two or three years that though
my Party does not think highly of
this Plan and -does not extend its full
co-operation but only co-operation in
certain areas of agreement, I person-
ally extended my full co-operatiomr
perhaps more than any Congressmen
has ever done. In my State, and here
also, I have invited the attention of
the Ministers to séveral mimor irriga-
tion schemes. Barring one or two, out
of the 39 that I had given them, noth-
ing has been done.

Shri K. K. Basu (Diamond Har-
bour): They always act in that man-
ner.

Shri Sarangadhar Das: A few
months back I had given a challenge
to the Government of Orissa that they
are using all this money intended for
development work to establish Con-
gress branches in different parts of
the country, using the money for con-
solidating the Congress. I had said
that, for development work, the Mi-
nisters as well as the present-day
officers are absolutely imcompetent. I
had given the challenge that I could
prove it if they appoint a judicial com~
mission and there has been no reply
to it.

It is wrong to say that because we
are in the Opposition, our job is to
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oppose everything that the Govern-
ment does. We also realise that we
have as much right in this country as
the ruling Party has and all the citi-
zens enjoy the same rights. We do
not want to deprive ourselves of what-
ever little we can derive out of the
Plan under the present circumstan-
ces. That is why, I fully co-operated
in this matter but, I regret to say
that it has been a big frustration in
my life that my co-operation was not
taken. While co-operating, 1 found
out all the ways imr which mpney was
going down the drains. I use that
word again. Two years ago I used
this word. At that time the Finance
Minister had remarkeq. that there
might be a little bit of less here and
a little bit there, but it is not right to
say that money is going down the
drains. 1 repeat that money is going
down the drains.

I find that the planners, especially
the Finance Minister, are enamoured
of saying whether the target of expen-
diture has been reached or not. If
a State had been given five crores of
rupees, whether they have spent five
crores or four crores, that is the
point they have been discussing. This
is absolutely Delhi Secretariat men-
tality (Interruption): Sitting down
here in office, you say that so much
money has been given for education,
for this purpose or for that purpose.
You ask a report whether that money
has been spent. Do you ever take it
into your head to ask what work has
been done? Let us say there are 100
minor irrigation schemes, How many
schemes have been accomplished out
of the money that has been spent?
That is the point. From my personal
experience, from what little experi-
ence I have of business concerns, it
is wrong to fird out how much mcney
has been spent. This is not the
way in which 3 Ministry of the State
shoulg view things. The point is how
much work has been done. Suppos-
ing, due to certain delays, due to red-
tapism here or there, all the money
has not been spent. Only half of it
has been spent. What we have to
find out is whether half the work that
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was planned had been done, Why
not give us an assessment every year
in this fashion that so much was the
target of work and sop much has been
reached?

Talking of targets, there is the case
of sugar. There was a certain target
for productior that was planfled in the
Five Year Plan. That target was ex-
ceeded in 1951-52. So, our Govern-
ment and the Ministers concern>4
were vociferous in saying that the ta
get had been exceeded. But, what ha.(
happened during the last two years?
Just now, there is scarcity of sugar.
The sugar that we have ordered from
foreign countries or bought from them
has not reacheq us and the price has
appreciated by about Rs. 6 per md. in
Calcutta. Even at that low quality
sugar is being supplied in Calcutta.
This I read this morning from the
market reports in the Statesman. Why
is it so? Because the planners did
not go into the root of- the thing.

About sugar, I have said many
a time that this North Indian
area is not suitable for sugar-
cane cultivation. This area will

never produce 45 or 50 tons per
acre as South India, Mysore and parts
of Maharashtra can produce, because
Northern India’ is not fully tropical
Instead of going to the root of it and
rectifying the mistake, we are doing
something else. The private capital-
ists, who were nothing but cloth trad-
ers, who haq a few lakhs of rupes=s
in 1932-33 and 34 went all over North-
ern Indiz and put up sugar factories
at stations served by the BN.W.R.
without knowing anything about agri-
culture or the technique of sugar
manufacture. They had been put in
there by mistake, They must be
moved to the South, to the tropical
belt—this includes Bengal and Orissa
also. Whether U.P. object to it or
Bihar object to it, we have to take
into consideratiorr the national inter-
est, I repeat that if you take away
all these sugar factories to the South,
or as I said to the tropical belt, pro-
duce enough sugar for the require-

- ments of the country and for the in-

creasing population and increasing
corfSumption, you will save somewhere
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about 500,000 or 600,000 acres of land
which you can put to foodgrain crops,
because the production here is about
15 tons per acre. After 30 years of
research and spending crores of
rupees, the production of sugarcane
per acre has gone up from 10 tans to
15 tons per acre, while it is over 50
tons per acre in Maharashtra. It is
all lopsided—snmeone sitting down in
the Secretariat and making a plan
and being happy that in 1951-52 we
have exceeded the target. Now, there
is no sugar in the country and people
{are buying from wherever it is avail-
jable in the Calcutta market particu-
larly. It is the same thing about
every aspect of the Plan that I see.
Barring a few multi-purpose projects,
where certainly much more money is
being spent than should have been,—
I believe those multi-purpose projects
will bring some benefit to the coun-
try—many of the development plans
are no plans at all; they are all hap-
hazard and I do not know where the
trouble lies. Sometimes the money
that has been sanctiomed in the bud-
get goes to be spent in the month of
January or February, and Govern-
ments have tg spend Rs. 4,00,000 or
Rs. 5,00,000 inside of a month or
two—this is impossible and so it laps-
es. Let us go from Education to cot-
tage industry, That is the way we
are—I would not say muddling
through—drifting without any set
purpose,

About cottage industry, lately this
House has been very much pre-occu-
pied with a desire to revive it. I agree
and share this universal desire. In
that fleld, what is being dome? You
put some cess on the mill cloth, get
a few crores of rupees and distribute
it Rs. 5 lakhs here, Rs. 5 lakhs there
and so on, but what is the plan for
improving the industry? I believe
some of the Members of the House
have visited the Khadi Exhibition, and
I must say that the people who have
concentrated on khadi production for
the last 30 or 35 yea.s, have certainly
accomplished something without the
aid of Government and in spite of the
opposition of the British Government
of those days. They have shown there
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that the four-spindle charkha has be-
ccme a success—that is what plan-
ning means. You cannot pamper the
khadi industry for ever. While giving
this protection or subsidy to khadi,
you must find out how the output of
khadi may be increased, how the cost
of production carr be lowered by put-
ting in a little machine here, and a
little machine there, which Japan has
been doing for about a hundred years
now—a co-operation between the mill
industry and the cottage industry. I
have asked several times questions
here as to what has been done about
mechanisation in a small way of cot-
tage industries, and the Minister of
Commerce has every time replied
that the States are doing one thipg or
another. That one thing or another
we do not know, and I say nobody is
doing anything. It is only spending
money and organising in some way.
and when the money fountain will dry
up here, then that organisatiom will
go to pieces and nothing will remain.

I come now 4o the taxes of this
year—the cesses. It is often fashion-
able for us to say that this Budget is
a rich man’s Budget and not a poor
man’s Budget. I have not heard it
said this year, but I do think it is a
rich . man’s budget because our Gow
ernment keeps the rich people upper-
most before their eyes. The Taxation
Enquiry Commission is still sitting.
It has been said by the Finance
Minister that there is no change in the
income-tax or super-tax in the Budget
because he is awaiting the report of
the Taxation Enquiry' Commission. If
that is so for the rich man, why was
it necessary to put. these cesses on
the poor man’'s requirements like
soap, footwear and other articles,
without waiting for the Commission’s
report? It is good that on art silk
the Minister has amounced some con-
cessions. but about footwear, I wish to
point out that in our country, people
do not wear shoes ang it is only lately
that some are beginning to do so.
Wearing shoes is a good thing for
health, because I know-—and the doc-
tor Members here will confirm it—
that if you go bare-footed about the
countryside, there is a germ that gets
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into the stormach through the sole and
causes hook-worm trouble. It is neces-
sary that we shog ourselves. All that
was happening during the last ten or
fifteen years because certain shoe or
rubber manufacturers put out cheap
rubber-sole canvas-upper shoes at Rs.
1-80 or Rs. 1:12-0 per pair and the
poor man could wear them, particu-
larly in summer time in the cities
when going about on the asphalted
roads. The soles are burnt unless you
have something om, and the shoe is
produced in a power-driven factory.
It must be absolutely power-driven,
absolutely well-organised in its manu-
facturing equipment. You cannot
make such a shoe in a cottage indus-
try, Bnd that shoe is going to pay
four annas to six annas a pair as
cess. So, while on the one hand we
always think of the rich,—whether a
particular measure will hurt him,
whether it will benefit him, arrd whe-
ther he will be encourageq to form
capital,—on the other hand, we do
everything to trample over the mass-
es of the people, the crores of people
who have been Mburdened with tax
after tax, Central as well as State,
during the last eight or ten years.
That is why I say this is a rich man’s
Budget.

My time is up and I cannot go into
any further details, but the main point
that I woulq like to bring to the notice
of the House is that the Plan is not
properly worked. It is being imposed
from here. As I have said several
times before, where people want a
certain river to be dammed, so that
their lands which were going dry for
years together fof want of rain, may
be irrigated, we give cottage indus-
tries, this and that, to be worked by
officers whp live in towns and call it
a community project, In Balasore in
Orissa there is such a project. In fact
the people of that area have been
wanting srmething, but something
else ‘'has been imposed on them. Not
that what has been imposed on them
is bad. It is not bad. But the people
in that area do not want that. Their
first pmiority is the bumding of the
river. 1 notice that lately, during the
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last one year, Government has become
conscious of this and beginning from
the Prime Minister they have been
talkimg that plans must come from
villages upwards. I do not know how
far they are succeeding in getting
plans from village upwards, and whe-
ther the officers who have to work
these have a village ming or town
mind, So, I would wind up my speech
by saying that I oppose this Bill that
has beer introduced by the F'manqe
Minister. E

To WMo TAo AATET  FTHAY
(ArRe—fara—amglaa srfeat)
JqTSTE WERE, AT A 1S & AL
@ o w1 wwa feer &, g afod &
ATFT FAT JTATY § |

77 srEAw fao § o= TR @
IR A s sg asaT g fF
I TATL AT FY 1Y F THEATA F AFHR
T QT T &, Tafod F €@ faw o1
qgT F@r g |

7 foe 7 qai o= o xR S
T & g st §, T, Wra-
76 TF T T 3T E A FTEAF AR
TAT TIHT AT QAT FATA T4
AR T A TEAAT § | AT,
AT 6 AT & AFTTS § AT FHIT
Wifer gra | sEfae ¥ dqeda &
T4 U TR SN AR G ey
I Al A} FAT T @A AR I
o W g ¥ aT gu ANy qa frdr
TAF SAFTAFESTFT g1 AT
fesaw € fF o 99 & o7 & g
T AT AT F ot A sk
e 96 IERT JERT FAT

o fae 7 ardt R eow F F9¢
# gwaw Faar a1 § | S UH-
e T Fr q9g ¥ fAw & w9 &y
e sareT grit AR and AR Fa
T ganr (sem) F Fwer faw F
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FU8 &1 fodft qq a&F HFTAST §C
| Ty T FIOA A A
frdft s @y o emw 1 A
ST ENT |

7w faw § = IO #1 as W
S 3T T q7 | FREA TR &
JET 78 9OT § AR SR qT i
Y oft FT g TF qqT § | G, FaAw,
aifae wig idfefas aord 56
FT TAATH FF G AT A T
AR T T FF 7T JOH F@AT
wifgq @19 & T *r Fewfea -
T TN F@ TR 69 a4 Hr g7 47
FAT AT | 70 A FET e
T Feqifer dagdT F 79 W
TR A It §3avr =1 far §, Sad
ghooel 1 st F71 wa1e TN 72 Tw
& & 9T § | ‘

A9 T FY 58 THEIT FroAT Y
% I & o G Y aga e §
# @ N § UF gET AW FAr
WMEAT g ARH wwwarg R awe
I AT T I I HAS FTH T qrare
§ o wm A gRd | g AW A
F% AT o & o F02 wg
*r gof a8t g€ & A< aror oF wEw
AR QT S Iq g FTogEAN
FW §, I FTH T AL A
gl =T a7 F4 A FT I
AT FY IWfw A F FW A oG Ay e
g T T Ao O @ wwdt §
adr faw 7 F7 4 A 5w AR
iy F@T g, q€ 7@ ¢ fawie
FL1 & wf=d § g, wga aar
SATATIHT F1 2T FT INT 79T AloHA-
aret awE & for T wi=dd & g
el TS T INFT AT FI AT 59
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THE FT G H gATS F 3T A1fEd,
I dwArg w7 R "R T
#1 gfgm a4 Fi@t ¥ WA @
wfed dR ¥ o T whed
qiff AR AT & gosel F 9ma-
1 & FT T aF1< TE Tl F
ITEANT FTH FT AT F1 AT 37
Tifem |

11 aMm.

TS G & < J7@T 7 Ay
IJAAAT HIT GEHT FT FATT AL IATAT
& TFT H I I A A0 fgrae
TEA § | TER FT A ILFAE,
Tg TW ¥ AT TN TEAE | Sar
T F@R R ¥ frame gzar a1 <@
¢, zafed g s> anfas awar 7
IS T T’ @TE | frae &
AR T 0 JUH TAOTS fF IR §
R, 23 WM AT A fredt A o
TR AR far a7
FTO AT fF TR T TR 717 9%
frroet o fraaor 7 @m0 e
Tt R @@ ar~t (hoarding)
T A AN M@, L §TT WAY
S sreara fear qv ag Q1 g e
IT F FT & qA9R BT gAT v
TINER ¥ T@Y I AR 99 I
I T1gT § FFT ALY 7S, Fawwr
adror 78 gom fF A Y #vw 7@
| T L IF qUOT QAT ¥ oSy
W JAfET § 99T g &7
a T@ T g dRERr 8
¥ WASAFT T FT IgHAT G9qWIG
AT | T3 Wt A faer | THIEE A
I TE QYT AGY FT AL AT T A,
feT gt XSS =R fowegdimaw
Fifx 7t TG I T T FAE
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[5r fo THo THTHFT FT]
FE € | W gArR W WA ST g F BN AN § ) 5 gar & AR

GRHET A FABATS F AR A
TREA I @& e Iy F e
ﬁaﬁ‘mﬂ‘ﬁ?ﬁ?ﬂ%ﬁiﬁmz
T @I & arX ® aarr 91 A
FE1 91 i 7 ST HISATE | FTRATE
DNeFNE | TF AT F ToH |«
FW ATEAT FIT T FAH TG
T FT ST T¥ A AT A0

ST &7 fazaTs w7 @ & fod
A geFd | 1TaF GHeaT g9 F
¥ fod fyet Al TT TR 3T IEAE
gEAE & TAAH § a7 fax ¥ g
& GIEST FET ATSGF § | Wieal
ﬁmmmﬁﬁﬁﬁm &
o awTaT 9T, 99 &4 a1 mar § fF
g7 T AT & ¥ Fwr Wifed AR
e T @ @ F TR
firgre 27 ATTEA | AHTX A AT F17AT-
g7 faar § sk <t ama fFar § @€
q w1 AIfgd R I W IO
g =fed |

99 FET AT T AT BT AIC
Fare frd T4 & 9% Ifaa aw [T
gr omi ¥ s ¥ fod oF A
FATAT ARG | SAAT FY AT T
AT T TR I Tq1A AT AR |
fagre & aYe < EXUATR & AT
{eRTaTR 7 faarem ATt §, AR A
Y QT FH AMLT | T FT G-
T AIHAT FTTHATT F & foF §F FY
FETE | AT Y @ | frdew
T AT 5 TFR & 9@ 71§ 05

FH AT A T & gardr G
¥ IT9 ASTIEN FT Par § oY Iow
HUHA 0 T & 90T | § Fwwrar § 5
T NE 7 S A § ag &F A I
21 I9H A CF IR foT =w faw &7
TAGT FH JAT AT GATT FIAT

B

st awr fag wgan (STqR) -
TS welew, w1 fau fawas g

qr /Y9 3 €, 78 TF wE faan &1 g
&, I§A g IAWT W F Hrewrgn AT
gty fear waT § aa: 9% OF ey fear
q UF GE F2A g, T8 (o7 9 faw w4
FY TS ]AT g AR 9w 7@ g fF
ATERT qY A ¥ g famr Y SEA G
AR TF g 997 Fiaw<y Fa5 T
fear 4 worw ;ifs smor gk agt
I A age I FRETE AR AE T
T qHeT a1 TEE AT F FI0T
AT 2 A qE T O oAt E
AT A g WA E o o) TRy FITT
R W®E, AT ANGETT AT AT
e 7 39 gu g guT AR AR fR
WE, T FIW 9TgQ § 37 I I
qTH FTE FTH TEE | EF A< J@ATA
TRY g g g & dera &
FTOT 9gT F AVFATA T ATHEAT FT
#, 3fFT 7 FeF TS fF fet &
o S & far o i arr feeedt
TAT TG AT, UF AILTF A AL T
T § AR q_T FT WY T IAS A
T ¥ I WA E, 7gT ¥ I AT
FN ATH TAT FT TIHA FW@ gC & A
& FOY ATt & @ § S 7 AYorarT
Ty RE T E | qgadw g arw
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g a g & gr<r areqaTe § ¥ owiw
WTATE | W Tar TEY o Iab I8 IqHT
g1 | feT qF § w1 T g
g oot F FFar AR I¥ w7
At 7 Frst fY | @ Faer T WEIE
® v g A W A
ggar g fr gt g aga wiwrd
¥ R anfaw feafc 1 gurd
¥ fod S | AR T ¥ fed
e A An fed e g1 THF A
ag & adur foem & = 9 ofada
FX IR I ¥ St Fifandy afada
& odT frar § foed fe gartatoam
AT g AT 5T S 9T T A}
aoft QA FHTEF | FEQ a@ A
fF T8 W ST F AETET T FL IV
& &A1 %71 fawro fear s S= A%
&9 I7T ferdrorr AgY #3919 B
JART 66, IT JGRT ST HT WX KT
& JUNT 99, T T GUTT FIH AE| 497
Fhar | I & foq fewmae @1 &,
ferdaa g wifed 6 am® o9 18-
I S &F 14 IO, ¥ & faar
& € T A T gt e g AR
3T FIFTH AT -G | 4G ATIHY
FEA0 SO AT AT W F A S

£ AT BT ®Y FTH T ST ATEA & |
it 8 W e gH! forw vt § T
9@ Tg JANT g6 § qeT & & e
FHATE | A€ TF WA IGA G forEw
& ag w9 SN w1 3 F fo ag-
AT A TEY OF Aifer gy et § Formeny
FeET ¥ FTH | STHT S H1 9T IAfA
FA o7 A 2§ g |

QO aw a8 € 5w g
TR W qGA AT T | TS
FMFRE T M T Rrw
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ATTHIFAT TEIE | ST H IT S A
FAAgN T agamma=a g weaw
ot 7w At A A g ww
MAe g ararag | W T wiw
N AR TUaTRA T 7 a1 Wi
FaTg | SfFT AT I@AFH F w0
@I T § | gufed e awm
AT ATfEd AV IEHY a9 FT IGF
¥@ qf & gwaTEg, STt fv A7
Tarar, fr faen 7 ofedw g alv gl
I g9 F1 ANewrgT far s

A 71w 78 € 5 R e
1€ N f F0T <o a1 ¢y wfvaa
2§ @A, 91 4w A fF a2
& frami 18, af o a §1 anor
wrel fFrm oy E N famr oo & & )
arer w1 & wifos gal S § o
@ral ¥ fram § fomer g2 &7 4w
frM AT, fmsimsw R
g1 ¥ gwwal g F g S s
T AT & o0 oot ¥ o fawure 5
T W ®7 AY9 gra # o fored wrd
At frpa for oot & @ ©@
g AT AT E e g agi o oF
A T wnfew Wi Q@ § Ew
F AW | G faarar 7 @ Wl @7
arow fear § aR @@ sa W o
s W & foaeet o % aon
£\ d faivar 7 e sow fr
& 7T T qUiigha 3§ gwrd mae
¥ G W TFA L a7 € fr gk
T OF T & << w8 ofr frar dar
TR fspimr @ 2
¥ forarft oft sl § SewrgwR WA
foed feam € et i & omh
wTfgd | 9% 19 &N gg ot Fw
aifgg fF #1€ oY srede S Oodf 7



5203 Finance Bill

[t Fwaw fag wean)
® & | 78 TR fod ov e
g % gn & i a2 st weort fird g
A A Faw@ A qa AT
fé

it aree uAo fag (faem ardige—
@ 7 fyer afear—afaw oftaw) :
- w3ae faew @ 7

it e fag wgan : @Y F gARAT
£ F 3= 3 73w A1 AR TR Ao
TN FY g T ifed fF g awi
G FTY Y GIE ST IT S FY qME
& wm. st fF fFaw § go Wt
qff & mfes &1 o9 g7 e
S s A i @ AT ER AW @w
F9q FFaT 1 TEd 9gET @A R W

AWM ATt TR A AT X
FeAt g ot fr et & wifes €, 3 01
T T F TE @ 3

st daR A (ERTETR) ¢ 2
FE UFHE N §, T § ?

st aoa fag A : g I H
)R Fegn AW § & g oy
o gefae i@ ™ g, N senies
TR 72 W &, 5 97 gt &-
a7 &, b arifes &7 & @axar @A
& foir @ & gorfas s v 7
ARE AR T 5 9w gw
@1 arfed €9 ¥ AT g2 FT AW
T TG AT ARAG | I
g% ¥ 9o ¥ 39 79 F T ©@ a0
g AT R A TR F IR A T
TG MEHgENIWE
1T FEA (6 & TN TF TaT =T
& ot T7 qgATEd ¥ YL@ § ) afew.
¥ 7 A ¥ SUTRT Y FT IR T
FRarg, @ TYIET TG I T
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TR AT § | ST agi WA F @
g7 T W AwS oY oW & fod =i
FEFR AMGL F W E | T W W
7g® ¥ Sfvary @] & 5 agl oot ot
& A TFar, fFw gArd T”E A AL
FTT TS0 AR H< W & fF agi
TTERT TG FT NAW &Y | F wwwQr §
fr a8 oF wFR FY AT EaAar &7
ATEE | AT g ST & g, FIAT
TgEEY B AT TE@AT AR &, SfeFA
T T@ Y Al T AqST Ig &0
T AT FgEE F1 W FUH @ &

- afawTdr A E 1 FTer St SFT qgt

MNITST FT R §, I7 F g1 T TG a8
TR &, e o ITH! Ao fwar
MEfFNEawF A [WAW
F€ @ § o fF aod ggr fadat wast
o faRe awgert A1 7t o 3T 91w,
g 7! T % I & agt e #1 Fur
a9 & JoR AR fram A €
T AT TG FT I GAT FILT T,
A mow § 1 g
T ag g fF faam & sE awr @
R A oR ¥ AFT A& A1 G
&0 1Y & f faemr & sqo W <©,
WR 3¢ agL F A9 QFA § -
aaaT gWT g | I e w3
MAAFSIZARIE % 97 7@t
qar sfaers &7 av F awean g fr o
fog faam & i qaew T 9% ar
F Tifed oA s 79 T R
&1 T@aaT fre @& fF ag et 3981
¥ AT AT FT G, ATAT 9B F
AT TG T FT ITHNT FT 6, JIAT
T ¥ IR =8 FIST /T &%
IR I avafagi F A T AF
qg TG TST ATAH AT § F fmmr
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H GRET F g T g A FFAT§ AR
T¥ 9 AR [ [T A1Ed |
Lo (Fdwr) & AR #
At qgt Fg MATE | AR IE A
fear v agr #Y i AR gEr oW
&3, agt #1 amsfo o agr 9= o0
Y EEFT ST 38 o {5 SrEl anEEt
A TR A AW T T F IUN
¥ o gu § ag wR G w1 #
Fawar § 5 aw@wr & Aife ag &
? fr g anefgi ) av e a3 | @il
o 9% 99 a9 gAY @ § ST
T& W S w faEy e g
=nfed |

TEE IUNT & v § F A
FENARAE fF g ariA@aa s
AT AT 47 6 NGF ATTHT FY AT
faem, s9er e &k w3 fasam
T F 9 7 7 Uw aOw qg S e
g fr gt 7@t oY Tty gYomr T
§ 98 aaT § q¥ G AT § AR K
Fraa § f @ T a3 s
HER & g T € f faem ey e
TFH AR T F 7 e feare
Us zame R faree wr g T
T e Wi 5@ Tvadi7 FomT &
T RE ) Fawwar g fr duaig
FISHAT 3T I L 7 O q0eq frar
wWiod guFt W d 8 Af gow
THew | ag T F g i ar o
TG TF ST S IH, TH G JAWH
TR g F @ Wifr a2
g FY wfawr &

A Fg W@ aT fr g wa A &
ot ot ow Sa-atom F w71 8, A
& gwwr g v aga o Famat 1 w93
¥ I oY &vw ST gam &, @ W<
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3T 79T ¥ FR o v dgadem
(g€ T qeax) FRX &1 A femw
FIH FFW TAET A8 &, &7 I A
FAT IR &, ST 9 A &5 7 Arav
& & wowan g f gk farer ol -
T TR AR A I AR afe I
TRIT T § grafraa g1 at 61
IRy 1 f5 3@ R #1 i facge
ars w3 fear s arfs g oF s
HIAT T AT F IGH @ a® |

e T@ oW F T 7
# g wg Sga g & oot sear
arg &t 7€ & A foae a8 freer g
YR § S WA U ST TG H% G-
gar faet € | 9% W & w9 So T
gt o faeet &Y snfgd s fr oud
I ¥ grew & foF W@ E )

Tt FES TeET I foOE ™R
JA AT § TR T FT IO
FE AL ¢ 1| o Sed www § AR
FREW TSI § ITH! I FgraT &
W Ear g waAnEd Ak
gial & et wEw z=edig § o
# For IO & 7€ § S
ToreqT F1 TgT & F9 |grgar &
TE | T | qgT SUIET IANT
¥9§ | ¥ amm Fwmg froamw
I AR AW F AR IR =T ¥
IS YEATT fao™ &1 NG 461 |

N a1 AR 93 3 SO ai
FTMAFPE) IR E FFamw
7€ T¢ FEE Ao QE ATEW S
fod aga ar=dt A &1 T gw
& fo T &9 AT SR A F¥gE &Y
W1 Ty g fr g fawr &
T Qt Aifq T Tfed e fe |T
T HT G I 9 FTCQAE1 T 9
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[ qoaw fag wear]
fo @ 1| @R T@ I IEW R
e FIEy @8 TR A
YR H AT 99 W O @1 o7 ®@
g1 W gmwar g fF oo afew e
g SET a1 G qeqTT g Arfed |
Fagm g T or o T AT @
Tfar ey g =fed | ¥
I AT A A1 78T T HFA & A A
¥ 79 0% OF AfqF o A | T
13 food i 9o w9 oufa &
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TS T & 9T g gW  AAA
IR & ¥ fod a8 a8 FIEW @
®E, AR AR B A AeH TR
A N I, g TH-HE deew  for,
SR F g i@
g 18 Y 9gd 71 TI9E § g argR ¥
sa g 1 g oAE fiiEe ¥
AF-5E Heeq qgL ¥ HUN & Sfea
TTFI TAR F 57 F1% 997 78 foar
ST W § | TEER AW A =
® F YT AT H NI § |
gl aF faF 1 §gw=w g 20#
ol § 5 oo & gaen e
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# AR F2 A8 fAe g3 =@ ww
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TF FTEIRET T9T FT THHT ool &
S AT T ¥ Sifed R g
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I T T LTw 7 e g g 5
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Iwfa &Y &% | 3R H1IY TEy 47 A
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IAFT ITENT FA & (o7 917 0F 919
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£209 Finance Bill

g1 wrow qgw € fs S qmonee
TR GO § FAFT § q€ AIAA ¥
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W §TT AT { A FAT 99
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fr g fgt & & s femma v
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[ = aogw fog waar ]
T g G e § @ AR
FTHN FLRA qG TATE | HTH THSE
fom & ot Fxa wAgE® § %
HEOFT AGOHI § GTT AAET § A
X qur faq snfefer snfe 78 a1
# e Far £ fr aw felr Y s
W A i wg A oA @Y IER
feare Tar 9@ Twr J9 FR_RT T |

Shri Veeraswamy (Mayuram—
Reserved—Sch. Castes): Sir, it is
very kind of you to have called upon
me to speak on the Finance Bill. This
is the first time I speak on the Gene-
ral Budget’ this year, and so I hope
that you will give me some margin to
exceed the time-limit, at least by a
few minutes. We look up to you to
train us, young and inexperienced
Members of Parliament, new to Par-
liamentary work.

Mr, Deputy-Speaker: No, no. I do
not think so, The hon. Member is an
expert.

Shri Veeraswamy: Sir, at the out-
set 1 want to say that the General
Budget as a whole is not g democra-
tic budget. It cammot be said to be
the budget of a government which
wants to establish a welfare state in
thiis country. It does not give a
cleat picture of the conditions of the
reople and does not show the way out
to solve the various problems of the
people all over this country.

This Budget is a capitalist Budget
because- it imposes many duties on
ordinary commodities which are the
requirements of the common people.
The duties on betelnuts, washing soap
and cotton cloth should not have been
imposed on the people because these
are the commeodities being used by

the ordinary people. Take for instance -

betelnut, This is a very ordinary
commodity being used by labourers,
workers amnd the people in rural
parts. It is not -a luxury and it is
_not being used by rich people. So, the
Fimance Minister should have been
sympathetic towards the poor people
who use this commodity. The same
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is the case with regard to washing
soap. Our people you know, Sir, are
not so civilised and they do not have
the money to purchase the wvarious
things they need. Even one per cent
of the rural people is not usimg wash-
ing soap. They are so dirty and ugly
and it is the duty of us parliamentari-
ans to see that such commodities are
not taxed so that the poor people may
purchase these commodities and use
them for their benefit. Then I come
to cotton cloth. Even on coarse cotton
cloth a duty has been imposed. I can
understand if that duty is levied and
collected on fine and superfine cloth,
very high quality toilets and so on;
but not on coarse cloth, wash-
ing soap and betelnuts. A pound
of betelnut was being sold at
four annas per pound when the
duty was formerly nine and a half
annas per pound. Now the duty is
being increased to ome rupee, that is,
by six and half annas per pound and
so the incidence of this taxation falls
on the consumers who are the poor
people. Therefore, it is not top late
for the Finance Minister to consider
these things and tp bring suitable
amendments to the Finance Bill with
a view to drop these duties,

During the course of the Budget
speech our Fimance Minister said
that there was a change in the con-
ditions of the people and that the
change was for the better. I would
hke to ask him where he has seen
the change for the better, Has he
geen any change in the conditions of
the people, among the poor class,
among the Scheduled Castes and the
tribal people? He 'vould have seen
a marked change in the life of the
rich people, in the life of the indus-
trial magnates and in the life of the
contractors who have been carrying
put the various schemes under the
Five Year Plan. He may have seen
improvement in the life of the people
with high salaries buf not low-salaried
people and other income groups who
are suffering from vawious difficul-
ties.

Sir, I would have congratulated the
Finance Minister had he come to this
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House with a proposal to set apart at
least Rs. 10 crores for solving the un-
employment problem which is grow-
ing every day. In my constituency
alone, in one small town Nagapatti-
nam, there are about three hundred
matriculates, intermediates and gra-
duates who have been °~ wandering
about for jobs without any success.
We see that in every sector of acti-
vity the unemployment problem is
increasing day by day; whether it is
in the industrial sector, in the - agri-
cultural field or among the middle
classes. There are various types of
unemployment growing in our coun-
try, There is disguised unemploy-
ment, involuntary unemployment, ag-
ricultural unemployment, middle-class
unemployment, industrial unemploy-
ment. Of these unemployment prob-
Jems, I may stress that involuntary
unemployment must be here and
now solved by the Gévernment.
People are ready to work in any

field but they are not given jobs

and so it is the duty of a Fin-
ance Minister of a big country like
this sub-continent t6 see that this
problem is solved, the growth of this
problem is arresteq and the people
who are ready to work are given
work. They are unable to live an
honest life Jn this cbuntry because
they have no job. Therefore, it is no
use depending upon the Five Year
Plan. The Five Year Plan has
been under implementation for the
past three years or more. What
is the change that has been achieved
by the Five Year Plan? i have
been touring in my part of the
country, fhat is Tamil Nad and I did
not see any scheme that is important
to the life of the people being imple-
mented there. The Five Year Plan is
consuming more than Rs, 2,000 crores
and out of this Rs. 2,000 crores
more than Rs. 1,700 crores are
being spent in the north, The
Finance Minister himself admitted
, sometime back that the major portion
of the capital outlay was being spent
in the north and in the next Five Year
Plan i.e., the Second Five Year Plan
of this country which is under the
contemplation of the Planning Com-
mission, equitable distribution of the
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capital outlay will be made to all
States. He said this and this is the
grievance which I must give expres-
sion to on the floor of this House.

Then, Sir, I come to the problem
of Hindi. Yesterday my hon. friend
Shri Thamu Pillai said that there are
people in the Tamil Nad supporting
Hindi. I challenged him, Who are
those people supporting Hindi? I
said that Tamil Nad is not suppert-
ing Hindi and it is vehemently oppos-
ed to Hindi. ' We Dravidians are not
against Hindi as a language. We are
opposing Hindi as we fear that this
language under the pretext of nation-
alism, patriotism and vneness of
India will annihilate our language,
our culture, our civilisation and our
history; and the culture and ecivilisa-
tion of the North will creep i to our
life whereby our life will be spoiled.
Sir, the Andhras were fighting for a
separate State fpr more than forty
years and they have now got a sepa-
rate State.

Dr. Lanka Sundaram: Why do you
bring in the Andhras?

Shri Veeraswamy: They did fight
for a separate State and have mow got
it not to subjugate it to the North,.
to Hindi, North Indian civilisation and
their way of life. They wanted to
develop and preserve their culture,
customs, manners and their history.
So, if Northerners want to dominate
over the Andhras, Tamil Nad, Kan-
nada or any other State, it will create
trouble. I want to say that we Dra-
vidians declared a war against Hindi
in 1937 when Shri C. Rajagopalachari
was the Chief ‘Minister of our State.
He introduced Hindi as a compulsory
subject in the scnools ang we took
up our cudgels against the imposition
of Hindi on the little children. In-
this, more tham 2,000 people courted
imprisonment during the agitation
and then it was withdrawn. We have
been carrying on relentlessly that
war, that agitation, for the past 16
years against Hindi, and we are not
going to lay down our arms against
Hindi, and we will fight to the last
And I say, I declare on the floor of
this House, that there are thousands:

‘of workers and heroes, in the Dravi-



5215 Finance Bill

[Shri Veeraswamy]

dian Federation under the leadership
of Periyar E. V. Ramaswami, who are
willing to give up their life for the
sake of their beautiful language, tha2
most beautiful language Tamil. Our
Prime Minister Pandit Jawaharlal
Nehru has been stressing that the
North Indians, the protoganists of Hin-
di should not impose Hindi on the un-
willing people. Recently at Annamalai-
nagar our Prime Minister has said
that Tamil is one of the most beauti-
ful languages, is one of the most an-
cient languages. And it is a fact. 1
am so sorry there is no time at my
disposal to discuss this .problem at
great length, but I want to emphasize
that if Hindi is imposed on us, there
will be a great revolution in the
South, Let Hindi occupy a very
honourable place in the provinces
where it is borm and where it is
bredq up and where it is spoken by
the people. It should not be allowed
to dominate over any other lamguage.
whether it is Tamil or Telugu or
Malayalam or Canarese or Punjabi.
Bengali or any language. Our country
is a democratic country.

Mr, Deputy-Speaker:
the all-India language then?
must be an allIndia language.

Dr. Lanka Sundaram: The langu-
age of Government.

Shri Veeraswamy:
lem to be discussed.

Shri Kanavade Patil (Ahmednagar
North): The hon. Member speakes
in English all right, but does not want
to speak Hindi.

Mr, Deputy-Speaker: Hon. Members
must be allowed to have their own
say.

Shri Veeraswamy: Hindi is not the
national language. It is only the offi-
cial language. It will occupy the
place of English after 15 years, not
now. Some hon. Members opposite
know English very well, but they
speak in Hindi, they put questions in
Hindi, and we do not understand any-
thing of what they say. If questions
are put in Hindi and the Ministers
reply in Hindi, and if they are very
important questions, we do not under-

What is to be
There

This, is a prob-
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stand what the hon. Ministers say.

Shri Punnoose (Alleppey): It is
said that it is in order to avoid supple-
mentaries that they are answering in
Hindi.

Shri Veeraswamy: That is the truth
of the matter. What I want to empha-
size is that there is no place for domi-
nior of any people over others in any
part of the country or of any lamgu-
age over other languages, any part of
the country over other parts. That’ is
the point which I want to emphasize.

With regard to the Scheduled Caste:
problem, yesterday my hon. friend
Mr. M. R. Krishna and another Mem-
ber on that side spoke at great length
with regard to the horrible conditions
of the Scheduled Caste people. We
the Scheduleq Caste people do not
want any pittance from the Govern-
ment, We "dp not want any concession.
We do not want any grant or scholar-
ships. We do not want any jobs.
‘You may take it for granted that what
I say holds good. We do not want
any concession from the Government,
provided—you please mark Sir' that
word ‘provided”—the GoVvernment
comes forward to abolish all castes
throughout the country, to abolish un-
touchability, and to effect land re-
forms, If these things are done we
will not crave before the Government
for a small pittance of financial help.
And what have the Government done
during the past seven years for the
improvement of the people who are
at the bottomm of the social pyramid?
They have given 'some money in the
shape of scholarships to the poor
Scheduled Caste students studying in
various schools and colleges. They
say time and again that they have
been doing a lot for the uplift of the
Scheduled Castes. Where have they
effected any uplift in the life of the
Scheduled Caste people? If the til-
lers of the soil become the owners of
the land, the majority of the agricul-
tural labourers who are Scheduled
Caste people will be benefited. Hence
I urge upon land reforms,

Yesterday, my hon. friend Mr. M. R.
Krishna suggested that the Govern-
ment should set apart Rs. 10 crores
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for construction of houses for the poor
people, the Backward Classes and the
Scheduleg Caste people. I say he was
very thrifty. I would like to suggest
10 the Government that if they are
really interested—mot by words, but
by action—to improve the condition
of the people who have been the back-
bone of this country but who have
been craving for food, clothing and
shelter and a bit of land for cons-
truction of their houses, if they are
interested in the uplift of these peo-
ple, let them draw up a separate plan
selting apart at least Rs. 100 crores
only for construction of houses to the
poor people, whether Brahmin or
Scheduled Caste, whether high class or
backward class, whether tribals or
plain people. Let the. Government
spend at least Rs. 180 crores in this
Five Year Plan itself, so that when we
go to the next Five Year Plan, our
people will be living in a happy at-
mosphere and they will give all their
support, all their co-operatior for the
implementation of the next Five Year
Plan at least. I do not see any enthu-
siasm among the people at large for
the implementation of this wonderful
Five Year Plan which has beemr con-
suming crores of Rupees but which
has not effected any change anywhere
among the common people at all.

With regard to the Information and
Broadcasting Ministry. I want to say
a few words. Recently, so many people
have been retrenched, especially 22
programme assistants and 8 sub-edi-
tors in the Delhi Station of the All-
India Radio, and some people have
beenr reverted from high posts to
lower posts. My hon. friend Mr, H.
N. Mukerjee, the Deputy Leader of
the Communist Party in this House,
yesterday pleaded for the programme
assistants who have been retrenched.
They have worked in the AlkIndia
Radio for more than seven years, in
some cases more tham ten years. After
having put in more than ten years of
service, where will they go? I ask
the hon. Finance Minister, I ask you
and I ask all hon. Members sitting
here who represent the people. We
retrench people who have put in ten
years of loyal service to the Govern-
ment in the broadcasting field. Eight

161 P.S.D.

20 APRIL 1954

Finance Bill 5218

sub-editors were discharged from ser-
vice, and two officers belonging to the
South~—Tamil Nad—have been revert-
ed to lower posts. One of them has
crossed the efficiency bar. He has
officiated as Assistant Station Director,
and acted as Station Director also. He
organised the Gauhati station when it
came into being, And those people
have been reverted to the lower posts.
Should this be the conduct of the
Government, to victimise people for no
reason at all?

Ir the field of industries, I want to
say that the question of rationalisa-
tion has been drawing our attention
for the past few days. Rationalisa-
tion, "if it is enforced, will throw out
of employment thousands of workers.
As Mr. H. N. Mukerjee said yester-
day, we are mot against rationalisa-
tion. We quite welcome rationalisa-
tion but till such time as the national
wedlth is equitably  distributed
throughout the country and life of
the people in the rural areas comes
to a decent level, we must put a stop
to rationalisation. Rationalisationr
will throw out of employment so
many thousands of people and fatten
the industrial magnates, the capital-
ists and others. So, I would request
the Finamce Minister to suggest to
the Commerce and Industries Minis-
tiry not to go ahead with the rationali-
sation policy which the hon. Com-
merce Minister, the other day pleaded
for.

In the south, the handloom workers
and the match-making industry are
suffering a lot. In Trichur, in Travan-
core-Cochin State, fire-works and
crackers are produced in large quan-
tities, When our indigenous produ-
cers are able to produce enough to
satisfy the reguirements of the coun-
try, why should our Government im-
port them from other countries? The
import of fire-works was stopped in
1947 but it was revived in 1953 and
fire-works were imported from China.
We must see that, as far as possible,
our industries are encouraged and the
import of things which are produced
in our country are stopped so thsati
our industry will grow. ;
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So also ink production. In Madras,
the Government of India have given
licence to foreign compamies to pro-
duce ink. Are we not able to produce
ink? We import toothpicks, pins and
even brooms, I hear that brooms are
imported from other countries. Are
we so bankrupt of intelligence amd
efficiency as to import all these
things? Are we not able to produce
these things? I put all these things
before the hon. Finamce Minister for
kis consideration.

Shri B. K. Das (Contai): Sir, I am
glad that my friend, Mr. Veeraswamy
has referred to the question of tax on
betelmut. There are four Members
from the two Houses of Parliament in
the Indian Central Arecanut Commit-
tee and all of them have to represent
the consumers’ interests in that Com-
mittee. So, I feel it my duty to refer
io that matter »t the outset. -

It appears that the hon. Fimance
Minister has given his last verdict re-
garding this matter, He mentioned
that although the increase in tax has
been proposed to be Rs. 33 per md.
the corresponding increase in the price
has been only Rs. 15 and he has
been satisfied with that. He expecled
that without there being any increase
in the prices, without hitting the con-
sumers, he would be able to snatch
away the large margin of profit that
the middlemen were getting. It is
true that during last year—1953—the
price level was very high of the im-
ported variety of arecanut, and the
middlemen were getting a lot. But,
I wonder whether there was no
other means by which that profit
could come to the ccffers of our
Treasury. I do not think that this
was the only means by which that
could be done. If we look to the
price level that was ruling for the
last three years, we see that last year
it was the highest and Government
might have taken some step to take
away a portion of the large profit that
the middlemen were making, Im 1951,
the average price in Caleutta was
nearly Rs. 80 per maund. In 1952,
it was Rs. 91 and in 1953, the ave-
rage price was Rs. 115/10, But, all
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these years there was a ceiling to the
import, After an Increment of two
annas in 1953, the ceiling was put
when the price went high. After the
import was liberalised in the begin-
ning of this year, the prices were
coming down, I think the policy of
the Government is to liberalise the
import along with this increment in
taxes.

The growers of the South are al-
ways pressing that there should be a
ceiling and the import should not be
liberalised because that will hamper
their interests. But, this year, as the
policy of the Government is that they
will have a liberal import and also
the tax will be increased to one rupee
per pound, I do not think the growers.
will be benefiteg and the increment
that has been proposed will go a great
way to help the growers. In my opi-
nion, if there be a very liberal import,
the growers will not be benefited to
the extent they expect because I have
seen there is always a resistance from
the growers of the South in the mat-
ter of import.

I think the Finance Minister can
now consider whether he can take up
a middle course. When, last year,
there was an increase of two annas,
the growers of the South were satis-
fied that the price in the South came
to a reasonable level. They were
benefited to a great extent by getting
a reasonable price. This year, I do
mot think the growers will be bene-
fiteq much because of this liberal im-
port, The price level will, in all pro-
bability, go still higher than the Rs.
15 that we have now and the con-
sumers will be affected.

Speaking of the South, I think, it
will be interesting to note that the
consumption of betelnut is far greater
in the South than in other parts of the
country. I have interesting figures
from the National Sample Survey. It
is given there that the expenditure per
person inr the rural areas during
1949-50 was Rs. 3.8 in the South,
whereas the all-India figure was Rs.
1.76. In North India it was about 0.7
and in other parts of the country, it
was near about 1.5. If the South
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produces nearly 90 per cent. of the
betelrruts,
there also are the largest in number
anq they will be affected. I would
urge upon the Finance Minister to
consider this matter once again and
see whether he could choose any mid-
dle course to give relief both to the
consumers and ‘o the growers and, at
the same time, he might have some-
thing for the treasury of the country.

The next point to which I wish to
refer is about the local development
programmes. This year, in our Bud-
get Rs. 6 crores have been provided
for Local Development Works, What
is intended is that the local contribu-
tion will be 50 per cent. of any scheme
and that contribution will be compos-
ed of contribution by the State Gowv-
ernment, the local bodies and also the
people of the locality. But, in actual
practice, I have found that in many
places the people of the locality have
to bear the entire burden of this 50
per cent. and the State Government
and the local bodies are making ao
contribution at all. The schemes in-
clude drinking water supply, perma-
nent works for the improvement of
agriculture, permanent works for the
improvement of rural sanitation, wil-
lage roads, etc. Suppose in some part
of the country, there is a dearth of
drinking water and that a tube well
is to be sunk there. If it costs Rs.
3,000, the idea is that the contribution
from this fund will be 50 per cent. and
the local contribution will be 50 per
cent. The local contribution will be
made up of contribution by the State
Government, by the local bodies and
also by the people of the locality. But
if the people of the locality have to
pay the entire amount of 50 per cent,
it tells very hard omr them, In such
a case, they cannot give much of phy-
sical or bodily labour because sinking
of a tube-well does not involve much
of physical labour and there is the ex-
penditure on tubes and other equip-
ments. Unless, therefore, they pay a
large amount in cash, the 50 per cent.
local contribution cannot be made up.
I draw the attention of the Finance
Mimnister to this aspect of the question
of local development works and would
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request. him to see that in such cases
where the 50 per cent cannot be made
up in the form of labour, they will
not be required to pay the entire 50
per cent. from out of their funds, but
the State Government as also the local
bodies will contribute to the 50 per
cent. Of course, the local people will
bear a portion of it.

Shri C. D. Deshmukh: May I know
what the practice was before this fund
was established?

Bhri B, K, Das: Generally one-third
was given, but ip the case of tube-well,
a token contribution of Rs. 200 would
have been given. That was the prac-
tice in Bengal. The maximum amount
they would have had to pay was one-
third, but normally the amount was
not more than Rs. 200.

Shri C. D, Deshmunkh: That means
that the State Government or the local
body pay two-thirds, Because the
Central Government is coming for-
ward with 50 per cent., the State Gov-
ernment or the local bodf®s do not give
any assistamce. That is g matter for
the State Government or the local
bodies.

12 Noon

Shri B. K. Das: Because it is' a
Central scheme, I should think that in
cases of hardship, as in matters of
water supply where the local people
cannot give their bodily labour, Gov-
ernment should not expect them to
contribute the 50 per cent. In this
connection, I shoulq say that it is
intended that the next Five Year Plan
will have its basis, on our village
works and schemes from our village
panchayats. I should think that
these local needs will form the major
portion of the schemes they will
officer, In spite of the community
projects and the national extension
schemes, there are hundreds of villages
now let untouched by our develop-
ment programmes under the Plan. This
question has been discussed by many
Members in the House during the
Budget discussion and many villages
are not at all being touched by the
scheme that we have already taken
up in hand. Every village wants that
something must be done so that the
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Plan may reach them. Everyone will
say that the greatest need for his
own village will be a tube-well, or a
road, or school, or a hospital or
something like that, which touches
him directly and intimately. If in
these matters the Central Govern-
ment or the Planning Commission
does not take an active jnterest, but
leave it simply to the State Govern-
ment, then it will not be the basis of
the future plan and the future plan
alspo cannot be properly worked
out. .

The last point to which I wish to

Mr. Deputy-Speaker: I rang the
bell twice already and this is the
third bell

Shri B. ®Das: Then 1 will sit

Shri N. S®Jain (Bijnor Distt—
South): Let me speak in English teo
deal with a point raised by one cf my
friends here during his speech so as to
be intelligible to him. The hon. Mem-
ber stated that people from the Hindi
areas were trying to influence or rather
usurp the language and the culture of
the State from which he came, and
were trying to impese Hindi on them.
I say he was quite wrong. It szems
that he was haunted by the phantom
of Hindi which never existed. I come
frem the U.P., the Home of Hindi, and
I can assure him that none of us there
—for the matter of that nobody else—
ever has tried or has dared to inter-
fere with the languages of other States,
which are rich in themselves and
which, we hope, would develop in co-
operation with Hindi as the national
Janguage. I was rather surprised
when he said that by adopting Hindi
as our nationai language, his culture
was in danger and his way of living
was in danger.

Shri Veeraswamy: That is the ulti-
mate motive of northerners.

Shri N. 8. Jain: If Hindi is foreign
to him, is not English also foreign?
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May I know if the sweetness of his
language was in any way affected by
his speaking in English or in Hindi in
the House? Without going further
into this matter, I would only request
the hon. Member, who seems to be
very impatient, to understand the im-
plications of Hindi as the mational
language and not as a regional langu-
age. We do not want to harm any
regional language. We only want
that instead of using English as the
medium of our intercourse with other
States, we should use Hindi as such.
That is the only thing that we want
and how can that in any way inter-
fere with his language, his culture or
his mode of living? Having said that
I mow revert to my subject.

JqEAT HERg, # 3@ fadaw W
TG AT E =0 fod e wwawwew
TR S T IwTFaT § | T
FOHTT & FIT YT § S T T
FIT FT 14 7o fq@ea: 9 OF a9y
QT ¥ gEfed & W § FEwar
g & @ quadfa g T gear
& @ T N fauifa =6 &
A feot Swfa s ft afm
2 o TEF W= feadr €fwer
(stamina) & 1

Jorere off, %A R fF A
™ 99 A A F g § T
Fg, # ag AT g fF 7 o faw
A off #1 3q a@ F foq qarOraR
g f7 oEF @ Ffom a§t § g
FEAFT A W FEAfaqa F A9
IR T T F T JAqT4T W IqE
FAT To Frrgan wft e 7% I
greY WY ITY €5 Tq | /A § Ig FATAT
argar § f& ww safs gara A T
wR FH IS L, WA
fsTrBiIiFTm@ RN NR
T 3 AT & W &, A S
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[PanpIT THAKUR DAs BHARGAVA
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AT TN § R WIS W W
1 & WX W WE ¥ T RN 99
affy qeMT ¥ g S wEEEE
Tapwr ) S Iw TG 9 FT T
t, o wgur fe W wr wddfaw AE
g o ¥ wiwsl ¥ 7Y weaw | afew
& wmw gwR Afew fafe & &R
7, fow w1 gy wrfew Hife &
¢ w faae W 9T ST 9%
wife fifs TR @ @, ™
gt A T wgwT | W Y € 9w
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¥ oo AW A oY gATY wifyw feafa
g 3 WY T U F€I0 | Iq&T fran
T WY Jg qORd fF 5@ 99 afiw
AT # g9 fFaw 9 & g9 R
AT gg QO AT g @ gnT 8
fear =T I3

qT ¥ I8 # WY ¥ qg q@qw
g & s & 9= 09 0F TFRH
g1 (frustration) wE== & 1
TR fFe aog ¥ §, =@ & o
TR g, dAfFT T W ™ na ]
W™ @ TEI WY THR AG FA
foF Srar § ScaTg TR €, AT 7 "I
9= affa T & wfa wreder
g, I wrEor oAt &€ A & ol
e ¥ g Saw g g @
I1fg@ ar |\ § g W § fF afg
& ag fefa soadft @ @ 5w f
99 a7 AT A9 § "wiwe ¥ QO
& o, dfFT I ¥ AR Y W@
@A § AE WA | T H A9 FEE
Fr fife +1 = 8, T Y A
g g YN &, AlFT Qv 37 FATfEGY
T 47 I gRAfwal &7 g, o & g
7g Aifa #1 & =€ ot &

T W R oW
99 €7 AT F 9T & ¥ FE
# g awrd st o1 W ¢ AR
# gomar g fr frest & a9 & w2
qPT AT SHTS FG | F wAAY
Fredrequdy § I § o faawr
awgar 97 f& @ fia @ a9g w9 71
aE W @ AR s feafa wToaee
< § SO ag AW v fr W
9% affg AT F T F /W oAy
w7 FW e & a0 I F S
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TR AR TR AR @
Twa & f& s fafesr =@ #Y grow
7g ¢ 7 ag s0a s09 q97 91 I}
g W AorEw & T gw e o
T RS § W1 WU @R e fod
T 99 T AT F fwar ag W I
W | 9F W AT T aE ged
g @ wrew v @ fF wwar wwgT e
JTaT § W S8 t9d #Y R o
T TIF BFT S @ AfwT S IFET
®IL § wag ag o= wrefaat & @
AR T w1 A FI FAAT T
T ag=ar @ 1 o gl & o 7
T FAar TF FH AT § TE IR
TN T GAE L | TH ST ATYHT
FAATY T § a8 TIq ST A FT WY
21 SO TS AT A AFATE § | IHRY
AT F@FR & WA qT 3@ a6
F RifFagArareid ¥ o &
g W g4 & & Far #7 fFaAr a=-
% 2 A1 a8 aFe® MaF FAIrAT
F ol ¥ W W smar @ S
BITREEA A @ ARG ATE
% fad ag Fg g § o @
) R #fad |

6 T € 2 W § wifex &
TF AT HgAT AGAT § | WY wT9ar
T € | WIOH 94T faSe | s
W H &\ |AfFT oY W8 § wadr aET
g I WY & T AG A 8
Aga AT g | & T 9T 9r
frare fear § 1 W W S wwar
FRI@TAATIRE 1w
oAl WHY fpeAT ) % 2 @ &
oI T ¥ g frqan e e A%
WE | &7 =59 I & af@d faar
2w # fear &) dfFq W oy
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AETTOTHT & 541 TEY Fga 5 9 WO
R FAGE TFA & | AN A AAAR
T fF W7 IgH oFEWINET &7
& (& &) afer Iaar 9 F aR
qT & | o @ wwfAal F1 g
T ¥ faqg e w1 & @ foa fv ag
T W & FT9 @AW | W ST S
FT AT TH I §HS TG F 2& | W
Tt €27 ¥ 78 wwiar < @t
f& 7o foaar @ Wik T il W)
AT AFTL &% 98 § ITF qwrd
I F 97 fear I WK 39S 91w
H ITH Ay @ie fo@ o | W AR
%:oomioemmﬁm
TTEA & A ATUR AT FHAT 1 AR
qU T fem § TR F 90 W
TR AL ATAT ATEAT |

Mr. Chairman: He should bring his

speech to a close; he has already
taken 20 minutes.

Shri N. 8. Jain: I am sorry, Sir......

Mr. Chairman: He only wanted

fifteen minutes; he should finish now.

s Qo Q®o WA : F Ig WS FAT
e § fF o dgrarh w0 @
f& w1 5w g ¥ T IGA & O
arad | fTF qrw W @ I W
=w &fifd Wk s o T @
ITY T AT | ww AT R g
AT o AT 3T & a =W S
X Sredl § SR uw W ;W
qg W Fga & fF Wy A O s
FT fam & W W dT A ¥
a3y wfl & wW Ad 3 &
I SN Y @ AT AT 92 & )
T HT &2 @R € | W fd F wgar
g fF wio =% A=l & s Aifed Wk
u qreT ¥ g Afod 1 ww ¥ wrg WY
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7 faw =w ¥ fad woar fasr 9@
afeF @O @@ F faq o 922 faw
T )

Dr. Krishnaswami (Kancheepuram):
Mr. Chairman, before I proceed to dis-
cuss the Finance Bill, I must thank my
hon. friend from Uttar Pradesh who
has just preceded me for having at
least in the introductory part of his
speech spoken in a language which we
from the Opposition are able to under-
stand. It is, after all, a human prob-
lem when ninety per cent. of us, of
the Opposition come from an area
which is not aware of the beauties and
excellencies of the official language.
I do not want to acerbate the contro-

An Hon. Member: It is a wrong
statement.

Dr. Krishnaswami: I do not wish
to indulge in any great controversy on
this issue, not because I shirk a con-
troversy but because I feel that there
are cther issues which have to be dealt

An Hon. Member: It is high time
that you forget this language and try
the national language.

Shri Joachim Alva (Kanara,: Deo
you not know that a Hindi Prachar
Sabha is working in Madras when you
were an urchin?

Dr. Krishnaswami: I know wmany
more things than my friend., Mr.
Joachim  Alva..... (Interruptions) I
would wish him not to lead me away
from the points that I am about to
make...... :

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
Make those points.

Dr. Krishnaswamli: I wish to take
up the Finance Bill for consideration...

Shri Algu Rai Shastri: You ought to
have done it earlier.

Dr. Krishnaswami: I am in no mood
to take lessons in parliamentary deco-
rum and propriety from my friend,
Mr. Algu Rai Shastri, much as I res-
pect him. I should like to point out
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that on an occasion when we are con-
sidering the Finance Bill, we have to
.go into the fundamental objectives en-
visaged by the Finance Mimister and
the Government and the methods ad-
opted for promoting them. The Oppo-
sition has a duty to put before the
Finance Minister its list of objections
and dcubts and its formidable bill of
grievances and it is for the Treasury
Benches to answer us, and try to find
out whether we are reasonable in our
criticism. Official spokesmen have
repeated times without number that
we are in the fourth year of the Plan
and that we should take a good look
at the Plan. I propose to take a good
look at the Plan and find out what its
limits and limitations are.

A few days ago, thanks to the cour-
tesy of the Finance Ministry, we
were furnished with a statement of
the progress of the plan—a statement,
which throws an illuminating and
penetrating light on the course and
development of the Five Year Plam.
I am no alarmist but some of the fea-
tures that are presented in that Plan
have leq many of us to think as to
where we are drifting and what exactly
are the implications of the course that
we have faken.

In the first year, we had a Budget
surplus and an import surolus as well.
In the second year we had a Budget
deficit- and a very much diminished
import surplus or practically no im-
port surplus. In the third year we
have a Budget deficit and absolutely
no import surplus. These are disturb-
ing features and have to be pondered
over by all who have given thought to
this Plan. I believe it would be true
today to confirm that in the first year
we chose to pursue a policy which was
dis-inflationary and even deflationary
in character. In the second year we
had 3 Budget deficit, we were in other
words having an inflationary spurt and
a diminished import surplus. In the
third year, I have to point out this
very fact because of our having no
import surplus, which could be taken
intc account and particularly in view
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of the large deficit financing program-
me that we have decided to embark
upon, I believe that this Plan State-
ment gives us certain other facts which
are of very great interest. My hon.
friend the Finance Minister has times
without number pointed out to us that
so far as this deficit finance is concern-
ed, it holds few terrors for our undeve-
loped economy. Up to now expansion
i deficit finance has not been matched
to an increase in currency. But this as
has been shown in the footnote below
Statement III, is partly due to about
Rs. 90 crores of this deficit being financ-
ed by absorption by the public of
sales of securities held in reserve, and
increases in floating debt. A second
explanation is the great liquidity pre-
ference for precious metals which are
particularly abundant in our country.
But I would like to ask Government
one question. Do Government expect
this situation to continue? This happy
State of affairs will not continue. In-
deed we are today facing a rather
tricky situation which if not control-
led, will lead to a very sharp rise in
prices. The critical stage has already
been reached, and there will be in
another few months or thereabouts a
big rise in prices. I beg of my friend
the Finance Minister to envisage some
of the controls that will have to be put
into operation in order that prices
might not outstrip our national effort.

The other day ‘the Prime Minister
made a very eloguent appeal for mo-
bilisation of savings. We aregtold,
that in twelve years a” National Sav-
ings Certificate, which today is worth
fifty rupees, will Le doubled to a
hundred rupees. We are asked both
on grounds of high patriotism and
prudence to invest in National Loans
and National Savings Certificates But
when there is a prospect of nprices
shooting up rapidly, what happens is
that the calculation of the prudent
citizen ecome into conflict with tHose
of patriotic citizen, and the patriot goes
under. One should not be surprised
if the subscriptions for the Nafion-
2l Loang and National Savings Certi-
ficates sharply diminish and investment
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take place in real estates high yielding
securjties and other such enterprises.

I would also like my hon. friend to
censider this aspect more periously
because there is a tendency in -certain
circles to assume facilety that we have
not reached anything like a danger
point, or that there is no danger over-
taking our economy at all. It is true
that in any period of inflation all
sections of the -community fuce a
serious situation, The hon. Minister
of Commerce and Industry, knows
quite well that industrialists have been
petitioning him .abeut the difficulties
experienced by them in respect of
rehabilitation of capital equipment.
Times without number many associa-
tions, representative industrial associa-
tions, have approached the Gocvern-
ment with the plea that during a
grave period of inflation what has
happened is, there has been a great
increase in nmominal profits, but there
are not sufficient allowances for the
purpose of rehabilitating capital equip-
ment. There is some force in the
contentions (hat have been put for-
ward by these various associations.
But I should like to point out that
this plea is being overdone by my
friends who represent industry .and
commerce, It is true that in the
United Kingdom, where a great deal
of physical damake occurred and
where the level of taxation is much
higher than here, it was not possible
for industrialists to lay by surpluses for
the purpose of replenishing capital
equipment. But in our country, as
a result of many industries having
wasted the liquid funds, industrialists
have not been able to replenish the
capital equipment. What I suggest
is that these industries should be con-
sidered on their individual merits,
and, if necessary, the Government
should give them a loan at g subsidis-
ed raie of interest for the purpose of
rehabilitating capital equipment, with
‘the deflnite understanding that such
funds are spent only fer increasing
capital equipment; i¢ this is done by
Government, it would not be on ac-
count of love for the managing agency
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system but because Government feel
that an increase in productivity of our
industry would bring about an increase
in taxation receipts into the exchequer.
It is on that understanding that there
ought to be intervention by Govern-
ment in this connection.

Now I refer to a serious feature of
recent development on which many
have been considerably ‘exercised.
The other day an article appeared in
The Times of India and this threw a
light on what is happening mot only
in Delhi but in other parts of the
couniry as well. “The priceg of con-
sumer goods are fast rising in our
country. Import curbs and shortage
of supply are the main causes” says
the commentator. After investigating
the figures furmished by the com-
mentator, I feel that there is consi-
derable force in the contention,
advanced by him, The rise in the
retail prices of commodities has oc-
curred on large scale because of
import controls. In this matter of
import controls and export promotion,
there is considerable confusion even in
circles which are addicted to advocat-
ing controls on g strict basis. What
is the policy of the Government? Now,
I can understand, government spokes-
men suggesting that it is beneficial to
curtail imports. Import controls
are sometimes utilised for promoting
production. Evep it is a policy that
we dc not approve of, I can under-
stand import controls being utilised
for the purpose of promoting produc-
tion. It would be a cunsistent policy.
What is happering today however is
that all the articles on which impcrt
controls are operating are consumed
by the middle classes. Therefore,
the rise in the cost of living especially
in the context of the Rs. 250 crores of
deficit financing that we have embark-
ed upon, is something serious which
we have to take into account and
which I would wish the Government
to re-examine. Especially last year.
when we had a favourable balance of
payments, what was the need for
stiffening import controls so much in
respect of those articles which enter
into the consumption of the middle
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«classes? It is a point on which some
light should be thrown.

I do wish that in the matter of re-
vising impor{ controls there would be
a certain co-ordination between the
proposals and schemes which are
formulated by the Tariff Commission
and the administrative decrees which
are passed by the Commerce and In-
dustry Ministry.

I now proceed tothe consideration of
a major issue which has been debated
a lot in this House. You, Sir, have
been a strong advocate of small-scale
industries, and most sections of this
House have been pleading for protect-
ing and enlarging cottage and small-
scale industries. We, from this side,
have advocated frequently the need
for the Government taking a more
intimate interest in the weal and wel-
fare of the small-scale manufacturer
and the small-scale industry. Some-
times the remedies we suggest might
bYe worse than the disease. But, at
any rate, the objective that we have at
heart is a thing which should be taken
into account by the government o¢ the
day. No government can afford to
suggest that just because the remedies
we advocate are not consistent or are
not calculated to promote the objective,
Government is entitled to pursue a
policy of ‘sit down and do nothing’.
1 therefore suggest that this problem
ought to be taken in hand more
seriously and tackled by the Govern-
ment.

What is the bottleneck preventing
the growth and enlargement of small-
scale jndustries? There are two ciffi-
culties facing the industries. One
is the price element. The second is
the consumer’s preference element,
namely the tastes and quality of the
goods assured to the consumers.

One of the greatest handicaps fac-
ing our econcmy is weakness of our
method of distribution of goods. We
have not been able to do anything
effective to remedy it and yet have,
with frequency attempted to slur over
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this problem. It was only quite re-
cently that I had the opportunity of
reading a report prepared by Sears
Roebuck Company, a large purchaser
of goods, doing distributive business
in backward States of Latin America.
This report furnishes lessons which
we can afford to learn. I would like
with your permission to read only a
brief extract so that we might consid-
er the policies to be adopted for the
development of the distributive trade
in our country. This is what the
writers say:

“We have no hesitation in say-
ing that this is *an illusion—
namely, that Indiang are good
traders—for in fact very few
peoples, and certainly very few
in Europe, are good salesmen, in
the sense required by a modern,
mass production economy. The
Americans have developed the dis-
tributive side of economic activity
to a pitch unknown to Europe and
unheard of in Asia, and it is on
this basis that they have estab-
lished the most vigorous eco-
nomy in the world. Our Keyne-
sians in Delhi should recognise
the force of the proposition that
industry cannot provide employ-
ment if consumers do not take its
goods, and therefore a key point
in economic planning should be
the streamlining of retailing me-
thods. At the end of every eco-
nomic process, no matter how
long or how “heavy”, lies the
transaction over the counter in
which the consumer buys some-
thing because he has been led to
buy it by good salesmanship, by
attractive retailing methods, by
fair prices, by confidence in qua-
lity and by enterprising advertis-
ing. Without these things, the
most inspiring economic planning,
from steel mills to harbour instal-
.lations, ends up in the inefficiency,
the waste, the high profit margins
and the shoddy dealing of the
corner bazaar.”

I make a present of these senti-
ments to the Government and I hope
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they would consider the problem of
handloom weavers afresh from this
new angle. Sears Roebuck’'s enter-
prise presents lessons which it would
be worthwhile to understand and,
if possible, emulate. The distribu-
tive trade is after all, in great need
of improvement. If, for instance,
the handloom weaver can have the
selling margins diminished g bit, it
would be possible for him to have
many of his goods sold on a large
scale.

Hon. memberg have pointed out
that we have not progressed sufficient-
ly in the development of our exports.
A difficulty experienced by many of
our industries especially during the
past year or two, is the re-emergence
of West Germany and Japan as formid-
able competitors. In those two count-
ries, costs are not as sticky as they
are in our country, and this helps
them to sell goods in different markets
of the world at competitive rates. As
for light engineering industry the
costs in the Unjted Kingdom compare
more favourabl; with the costs in our
country. I am not suggesting that
dearer costs are all attributable to
high labour costs; this is not the
whole truth. I suggest that, to a
large extent, it is due to managerial
inefficiency of which a proper estimate
has not yet been made. I would like
the Commerce and Industry Ministry
to pay special attention to this aspect
of the matter. The hon. Finance
Minister in the course of his speech
in reply to the Demands for Grants
pointed out that he deprecated the
idea of regional claims being put for-
ward. I am an impenitent advocate
of regional advance. 1 would like
tc place before him an additional
factor which he should take into ac-
count. When people are feeling the
pinch of high prices—as they will as
a result of defleit financing—how is
it reasonable to expect that the bene-
fits of repressed inflation should ac-
crue only to a few regions? There
must be some compensation for the
overlooked in Karnataka, in Maha-
rashira, in Andhra and in Tamil Na,
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some compensation for the rise in
prices.

An Hon. Member: Why leave out
Kerala?

Dr. Krishnaswami: Very well, I
will add Travancore-Cochin also be-
cause that is also a backward area.

Ap Hon, Member: Why leave U. P.?

Dr. Krishnaswami: Probably U. P.
is most dominant and to-day includes
everything.

Shri C, D. Deshmukh: Sir, I would
like to make my position clear. What
I meant was that when the Finance
Commission or the special committees
had made recommendations and more
or less given awards, then there was
no point in re-agitating the matter at
every concievable occasion; that was
what I meant. ’

Dr. Krishnaswami: * I stand cor-
rected. I am only too glad that the
hon. Finance Minister has not made
up his mind on the question of region-
al advance. It is an advantage for
me because I can hope to wrest a few
concessions fcr the principle that I
am advocating, I suggest that when
there are continuously rising prices
and repressed inflation, it would be
wise tc see that the benefits are distri-
buted over as wide a region as poOs-
sible; otherwise there would be a
great deal .of discontent and no Five
Year Plan can have any chance of
success or the privilege of enlisting
public co-operation.

Shri K P. Gounder (Erode): Sir,
speaking on the Finance Bill, 1T desire
to make afew abservations concerning
the southern State from which I come.
Of course, we are certainly proud of
the great hydro-electric schemes and
the irrigation schemes that have been
undertaken by the Government, but
we, at the same time, submit that due
consideration must be paid to the
States in the south. It is absolutely
true that when these schemes were
started, we were in a hurry to relieve
the country from suffering, from
deficiency of focd, power and such
other things, and so those schemes
which could give the quickest results
were started. Now, we have attained
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a certain amount of self-sufficiency in
food and we are also thinking of the
second Five Year Plan. We must,
therefore, see that there is egqual
distribution of all these greatschemes,
both to the north as well as to the
south. We are told that there are no
great rivers in the south. I was, the
other day, talking to one important
person of the Government and he said:
“we cannot bring great rivers to the
south’. 1 agree that there are mno
great Tivers but at the same
time I want to draw the at-
tention of the Government to the fact
that from the south-west monsoon
we get a large amount of rain on the
Western ghats which flows waste into
the sea. This water can be harnessed
and made into huge  hydro-electric
schemes supplying power to Tiavan-
core-Cochin, and also for supplying
water to Madras State. No investiga-
tion has been made so far on this
point. These are inter-state subjects
and it is for the Centre to take the
initiative. Some of the hon, Members
from Madras presented a memoran-
dum to the hon. Minister for Irriga-
tion and Power drawing his attention to
this scheme. I only want to stress that
this may kindly be investigated as this
scheme will meet the needs of Travan-
core~Cochin for power and supply
water for irrigation in the Madras
State. We are told that there are
some real difficulties in the way of
working these inter-state irrigation
schemes and the bon. Minister said
that there is 3 proposal to bring for-
ward a legislation to solve this prob-
lem. It is owing to these difficulties
that even the Periyar river scheme has
been held up because there is some
dispute between Madras State and
Travancore-Cochin. We hope early
steps would be takem to solve this
question either by legislation or by
award.

The second thing that T want to
bring to the notice of the Government
is that in the South there are mo great
industrial undertakings. It is because
there is no power supply. In the
southern States there 1s mo 3upply of

coal or electricity. Now, the hon.
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Prime Minister and our Minister for
Commerce and Industry had visited
the South Arcot district where large
quantities of lignite have heen discover-
ed. With the discovery of lignite we
hope it would be possible to start huge
industrial schemes in the south also.

After all, let us see that each part
develops, because the whole country
will prosper only if each of the com-
ponent parts develops.

Then, I desire to draw the attention
of the Government and the Finance
Minister to agricultural finance. The
Grow More Food Committee has esti-
mated that nearly Rs. 800 crores is
the annual outlay for agricultural
operations. The agricultural people
are already in debt and they cannot
find this huge amount every year for
agricultural operations. If I am not
mistaken, there is a provision of only
Rs. 10 crores for relief of agricultural
indebtedness. This is a very small
sum compared to Rs. 800 crores requi-
red every year. There is no use blam-
ing the agriculturists and then telling
them “You must apply the Japanese
method or ‘any other method”. What
the agriculturist wants is not so much
the preaching about this Japanese or
other methods, but the wherewithal for
agricultural operations. They know
something about these advanced me-
thods of agriculture, but what they
want is the money to carry on the
operations. It is true that agricul-
tural finance is more or less a State
subject, but the State has limited
resources and they cannot provide the
wherewithal unless the Centre comes
to its help.

We have got so many industrial
corporations but for the greatest in-
dustry which employs nearly 70 per
cent, of the population we ‘have not
got any. So, I would 'irge upon the
Government that agricultural credit
facilities and taccavi loans should. be
liberalised so that they may carry on
this useful occupation of agriculture.

Now it is said that we have more or
less attained self-sufficiency in food
production, but we ghould not -rest
complacent with this. After all, self-
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sufficieny in food is obtained by the
low consumption of the agricultural
class. It has been said that at least
the consumption must be increased by
30 per cent if the nation has to be
fully fed. If we increase the con-
sumption by 30 per cent, the produc-
tion must enormously increase, and
therefore, we must give every fillip to
the agriculturists in order that they
might be able to utilise the common
knowledge that they have in order to
increase the production. They are so
often told that they must apply the
Japanese method. That is true. We
want some propaganda, but what is
more required is finaricee. The Food
Ministry can go on making this pro-
paganda, but that is not enough. To
find Rs. 800 crores every year is diffi-
cult and I would earnestly urge upcn
the Government to supply this credit
to these agriculturists.

As regards cottage  industries,
Madras is one of the States where we
have pgot the handloom industss and
we are much obliged io the Govern-
ment for imposing g cess on mill-made
cloth and helping this cottage industry.
‘We hope that every method will be
adopted to give encouragement and
help to this handloom inductry.

Regarding deficit financing, some
hon. Members said that it would lead
to inflation, and some authority was
also quoted that the tendency was to-
wards inflation. But we know that
there is already a tendency for a fall
in the sale price of the produce of the
agriculturists, and if further fall is to
be saved certainly more money has to
be injected and more purchasing
power put in the hands of the people.
Already we have Rs. 1,700 crores in
circulation, and this Rs. 250 crores by
way of deficit financing will not in
any way add to inflation. We are
glad that after all Government has
decided on injecting more money in
order to improve the purchasing
power of the pecple.

Ag regards industries in the South,
we have got iron and manganese ore in
Salem and Coimbatare districts, and
Wwe have got lignite in South Arcot.
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Therefore, there is great scope for
starting industries there. We hope
evey effort will be made to increase
industrial production in the South.

Shri Khardekar (Kalhapyr cum
Satara): This occasion, I think,
demands some sort of summing up, and
I will try and make a few remarks on
the Ministries as far as time peumits.

Before one tries to philosophise, one
must live, and the Ministry of Health
is concerned with life, perhaps more
with death, in thig country. I would
therefare like to begin with the- Minis-
try of Hezlth.

I am reminded of the last few
sentences of the Health Minister when
she replied to the debate on the De-
mands for Grants. that she was not
going tc take the country backwards.
I quite appreciate that point of view.
I also admire her scientific attitude and
scientific spirit, but to my mind the
ccatroversy is not between whether
we should have the Ayurveda or the
allopathic system of medicine. I think
what even Mr. Dhulekar wants is:
while we are so poor and when we
can give medicine by the allopathic
treatment only to a fraction ef the
community. is it not proper that
Government should reseve just z frac-
tion at least of the total amount spent
in this country on medicine for
those millions who go without any
medical help? Science can be carried
to an extreme, and I think this age
suffers perhaps more fromthe supers-
tition of science than the past suffered
ffom the superstition of religion. Tc
say that either I will have the best or
nothing reminds me of a saying in
Marathi which the Minister must be
knowing very well. I will just trans-
late it: “I wiil either have the best
clothes or I will go in nature's garb”.
Now, haly a loaf ig better than no
bread. This is practical common-
sense.

Even in the scientific attitude, there
must be at least consistency about it.
In this country, the nproblem of

‘problems  id the increase in

our population. but the Health
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Minister’s scientific attitude comp-
letely succumbs when it is faced
with this question of family planning.
There, perhaps, the._religious suscepti-
bility or maybe the superstition of the
Minister comes in the way. If we con-
sider the Five Year Plan and if we
consider this problem—except the
appointment of committees, commis-
siong and academic discussions about
the best methods of family planning—
very little that is of substance has been
done in this country. Perhaps in the
mind 6f the Health Minister, who is a
Congress Member, it is quite possible
that Gandhian orinciples linger. My
submissien is that Gandhian princi-
ples are all right where Gandhis are
concerned. Otherwise, it becomes
very, very difficult, and we must not
forget that India produced only one
Gandhi. As experience is the best
part of wisdom, 1 will mnarrate
an experience although it is not

mine. A professor friend of mine,
after two years of married life
had two children and believ-

ing in the Gandhian principle,
told us he was going to resort to
moral contro] amd the third year did
not bring forth the usual harvest. 1
agree with the Gandhian principles.
But, Nature is sometimes cruel
Nature can take revenge and the
fourth year yielded not just the usual
harvest, but Io! and behold, there
were triplets. So that is what hap-
pened to moral control we have
two starved Cinderalla ministries
which are very poor in their means
but are very rich in their personndl
I refer to the Ministries of Health
and Education. Look at their para-
phernalia, hon. Ministers, Deputy
Ministers, Parliamentary Secretaries
and the rest of it,

You know, Mahatma Gandhi launch-
ed a very great movement called the
‘Quit India’ movement. And, an hum-
ble person like me might give ex-
pression to another very imvortant
movement and that is the ‘Quit Minis-
try’ movement. There is also a say-
ing in Marathi that ‘it is an evil day
when the hedge starts eating the farm.’
Very often we hear the Education
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Minister pointing to his empty poc-
kets, because he has mnothing but
empty pockets. If I were in his
position, 1 would quit the office and
the country would be so much the
better for it.

I want to come to education and
the Education Ministry, and here I
want to speak about the national
language. I cannot possibly forget
the battle of the giants, the controver-
sy that we had over the language
issue between Tandonji and the Minis-
ter for Education. In this battle of
giants, one dwarf got smashed up,
unfortunately. Tandonji, I think—
I always love to hear him—rather
overstated the case for Hindi and
somewhat neglected the claims of
Hindustani. He had been a lawyer
and his training must have led him
to do that. But, the Educationr Minis~
ter's speech—definitely the most elo-
quent speech heard in this session,
was it worthy of a Minister for Edu-
cation? His defence of Hindustani was
not only powerful but it was just and
correct. His giving out a programme
for future was certainly most wel-
come. But, we should have, as an edu-
cationist—because the Education
Minister must be the essence of cul-
ture, honesty, straightforwardness
and so on—he should have confessed
as to a sin, the neglect of Hindi in the
past and there would have been no
harm. It is, always, good to own up
one’s mistakes. Ome has to commit
mistakes. When one does not commit
mistakes, one can never improve. If
one does not improve by mistakes,
one can never improve in any way.,

There had been a good deal of talk
about corruption. I have read Gore-
wala's excellent Report; it is not
clymsy like Appleby’s. He says that
corruption can take wvarious forms.
For instance, communalism, provincial-
ism, casteism, this, that and the other.
Sometimes, one can learn important
things even from a Telephone Direc-
tory. I wanted to ring up a friend
of mine from the Education Minis-
try. Going through the list of officers,
I wondered whether I was living in
Hindustan or Pakistan. This is rather



5245 Finance Bill

important. I do believe inr doing
justice to the minorities—even more
than justicee.  We should be even
generous to the minorities, But the
culture and the rights of the major-
ity have also got fo be considered. I
very much liked the ‘powerful way
in which the Maulana Saheb said that
he had devoted Zforty years of his life
to the natiomr. But, blood is thicker
than Maulana’s patriotism.

1 pM. ;

I have to make one or two sugges-
tions to the Finance Minister. You
know fanatics, gre the worst enemies of
the cause they champi.on.' I am stating
my own case. When I came to Delhi, I
was determined to study Hindi as
well as] possibly could. When I heard
the greatest champion of Hindi in this
House, I did not know whether it was
a speech—I don’t mean to say that
the person was barking or bellowing.
If this was the representative of the
Hindi language, it did not tempt me.
Afterwards I listened to Tandonji,
Nand Lalji and others, and then 1
began to like Hindi language again.
The Fimance Minister should see that
the cause of Hindi is not retarded
because some individuals, who plead
so badly, are in charge of it. It is
sometimes good mot to have some
people as friends and it is better to
have them as enemies. Maulana
Sahib rounded off his speech so power-
fully and dramatically and hit the
bull’s eye because the bull was huge
that he could not miss the target. Qur
respected friend, Tandonji had to
lose his case because he was suppor-
ted by a friend who should rather
have been an enemy.

About the Ministries in general I
have something to say. Ministers here
are very fertile in breeding laws and
their output is simply colossal. We
find that during this session we have
five Bills to be put through in four or
five hours. This is really a mockery
of democracy, and I do not know why
our Ministers do not understand even
the fundamental principles that, that

. government is the best which governs
the least, and if laws are to be res-
pected, they should be few and fitting.
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It seems that Government is very
much in a hurry, and fo quote myself,.
I might say, “that a persor in a
hurry is a person of unsound mind.
and a government in a hurry is a
government in chaos.” 1 must come
to the Home Ministry; I canmot say
Home, sweet home about it. Nobody
in this House is at home with the
Home Ministry. This particular
Ministry seems to have a strange
mental corruption and it is pervaded
by a sort of perversion, to call the:
Preventive Detention Act a blessing,
to describe the Press (Objectionable
Matters) Act as a merciful Act, and
to say that these abnormal laws are
ordinary, normal laws because they
are passed by the highest legislature
of the country. I could understand
any first year law student talking
like that and trying to make out a
case on the strength of narrow legal’
formalism, but the Home Minister,
a person who has practised for 40
years as an eminent lawyer, saying
this sort of bunkum is really not
understandable. It is quite likely
that the 40 years of practice has com-
pletely made all the principles of law
and jurisprudence dead so far as this
person is concerned. As regards cor-
ruption, criticism® has ranged from
Sober Saha's mild type to the mili-
tant type of Nayar who was a Nia-
gara of vilification. But the Home
Mimister seems to have objected to
Mr. Saha’s statement when he said
that the administration has deteriora-
ted. According, I believe, to the read-
ing of the Home Minister the adminis-
tration has considerably improved. My
point is that simce we have attained
Swaraj to a certain extent the adminis-
tration has deteriorated. I will refer
to one or two instances if time per-
mits.

Now, in his report Mr. Gorwala
gives an important instance how
sometimes you cannot really blame
the officers. A certain legislator went
to a Collector and asked him to do
something, going out of the way.
The Collector said it would be very
improper. Then the gentleman used
the phone with the permission of the-
Collector and rang up the Minister
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concerned. The Minister called the
Collector to the phone and said: ‘“You
kmow my views: either do this, or......
You know what ‘or’ means.”

Then we have so many instances. I
shall just give one. But before I give
that 1 want to bring to the notice of
this House one very gallant instance
where righteous indignation was,
properly—in my view—expressed by
an official, one leader—this is not a
party question at all—went to the
Collector’s meeting and behaved in a
most impertinent manner. The result
was this officer had the courage, I
should say moral courage, that he
slapped that gentleman. Now that
officer has been suspended. 1 want
that a proper enquiry should be held.
1 do not kmow even the name of that
gentleman., But I suggest that a pro-
per enquiry should be held. It should
be by a High Court Judge. If the
Collector is in the wrong he should
be punished severely. But if he is
not in the wrong, the highest award
should be given to him—Mahavir
Chakra or Paramavir Chakra, what-
ever it is. But where there is too
much of interference; where Ministers
are out to  distribute patronage,
where legislators and political leaders
are out to benefit, then the officers
naturally are anxious to oblige and
thus the evil multiplies. My submis-
sion is that when we condemn officers,
let us consider first how many of us
are really honest,

Shri Jethalal Joshi (Madhya Sau-
rashtra): Mr Chairman, I rise to sup-
port the motion on the Finance Bill
moved by the hon. Finance Minister.
I camr say with confidence that we are
satisfied with the progress made by
Government during the last year. I
shall refer only to two or three ins-
tances.

The first matter in which progress
is noticeable is in regard to the lifting
of controls. By lifting controls Gov-
ernment has created a good psycholo-
gical effect in the minds of people. It
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has created a sort of confidence and
a feeling of relief and satisfaction to
a very great degree.

The second matter is about the
stability that we find now being
established in the field of economics
and industry. We know that in some
periods we had been roaming in the
uncertainties due to the political
upheavels such as partition, deflation
and then the Korean affairs. 1 think
we have been re-established so far as
economic field is concerned., The third
factor is about the cottage industries,
the handloom and the handicrafts. We
must congratulate the Government on
this point because these things now
are receiving consideration to a
degree which would have been incon-
ceivable in the last year. The fourth
factor is about the index of industry.
In this matter I have got a certain
doubt about the capacity of our indus-
try and the actual production. From
the report that we have received we
find that in certain articles there is a
very big gulf between the industrial
capacity and the actual production.

I may read out some of the items. In
appendix I ‘A’ of the engineering
industries, in the automobile assembly
plants, the production is 21'5 per cent
and the remaining capacity—I should
like to say—must be idle and that is
78-5 per cent; that was in 1952 and in
1953 the production fell still further
and it was 165 per cent and the idle
capacity was 83'5 per cent. The second
item is agricultural implements. Pro-
duction is 35'5 per cent. Then come
the duplicators; production is 20 per
cent and 80 per cent is idle capacity.
In respect of fire extinguishers it is 30
per cent and 70 per cent; in respect of
gramaphones production is 7 per cent
and 93 per cent is idle capacity. The
machine tools valued at Rs. 10 crores
could be produced by seventeen fac-
tories but the actual production was
worth Rs. 44,447,000 and in 1953 there
were sixteen factories amd one factory
was closed with the result that remain-
ing capacity was for tools worth Rs.
1,35,00,000, That means one factory
which could produce machine tools
worth Rs. 8 crores or something more
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has been closed and the production
has fallen further. So the actual
production might be 20 per cent and
the idle capacity about 80 per cent.

Mr. Chairman: The hon. Member
may continue tomorrow. The House
will now adjourn. i

The House then adjourned till a

Quarter Puast Eight of the Clock on
There are other points. Wednezsday, the 21st April, 1954
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